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' ‘ ! an Assured Career Progression Scheme
¢ for Group B,C.J3 employees who are
] stagnated due to lack of adequate
¥ ptomotional avenues. As per scheme
{ tHose employees are entitled for two
ﬁxiancial upgradation on completion of 12
% yearq and 24 years. The instant applicants
Y have already completed 31 to 32 years of
sehce under the respondents. Therefore
i . thi applicants are entitled for fHost

finlancial upgradation i.e. the pay scale of

Pemgiemnd TG SEPC X

jmiﬁor ‘Engineer Rs.3500-173-9000f -and
thé sécond up gradation pay
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' | existing pay scale of Rs.4000-6000/ - to -

graded scale of Rs.4500-7000/ - and S000-

] 8000/ - respectively. The aforesaid pay

-~ | 3 qcale which has given to them are total

anomalies with the existing pay scale. The

e 1 ' Civil Construction Wing of All India Radio
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LaB® 2312 of follows the rule based on the CPWD{P&T -
_ Civil Wing as per AIR Manual.
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Mr. A. Ahmed, iearned counsel

appcarhig for the Applicant is present. Mr. M.

U. Ahmed, learned Addl. Standing Counsel

A _ appearing for the Respondents is aiso .
, o v o
, J?:L Case s '\m%— present.
% hwedng. Call this matter on 16.09.2008 for
: hearing before Division Bench.
. l g '9' O%«
{M.R.Mohanty)
Vice-Chairman
hn
o ‘ _ 16.09.2008 On the prayer of learned counsel
ihu_' case {a _— appearing for both the parties, call this
'\ﬁf’r b ¢ ke ? _ matter on 17.11.2008 for hearing. e
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oz (KpfUshiram) (M.R.Mohanty)
B4 Im Member(A) Vice-Chairmar
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learned counsel appearing for. the
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<. M.U.Ahmed) call this " matter on
~~  02.12.2008.
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Member(A) Vice-Chairman
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09.01.2009 . Mr. N. Ahmed learned counsel

appearing for the Applicant is present. Mr.

'M.U. Ahmed, learned Addl Standing

Counsel for the Respondent is also

LV

present.
. Call this matter on 18.02.2009.
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0.A.305 of 2006 o .
© 23072009 Heard MrA.Ahmed, leamed counsel
appearing  for the Applicant © and .

MrM.U.Ahmed, leamed Addl. .S’ra'hding.-

counsel representing the Respdnde’h’rs!ih' par”f.“

On the request of Mr.A.Ahmed, call this
matter on 17.08.2009 for further hearing.
Mr.A.Ahmed intends to produce relevant

" Recruitment Rules to show that the ,,Wé}k
Assistant has got a right to be considered for, - =~

S E'!'; Ny
- - s “”Q’%‘a—- promotion to the post of Junior Engineer/

Assistant Engineer.

h-g.09 é\(y , |
' \ (MK .Chaturvedi) ~ (M_R.Mohanty)

Member (A) Vice_-Chcirmcn
fob/ |
17.08.2009 | Heard Mr.N.Ahmed, ieamed counsel for
Ve the Applicant and Mr.M.U.Ahmed, learned
Addlv. Standing counsel for the Respondents.
Hearing cohcipded and order is reserved.
(M.K.Chéturvedi) (M.R.Mohanty)
Member (A} Vice-Chairman
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IN THE.'CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A.No.305 of 2006

DATE OF DECISION: 21.08.2009

Shri Prafulla Chandra Medhi & 2 :jtfhers wu.Applicant(s)
Mr A. Abhmed & Ms S. Bhattacharjee Advocate(s) for the
L , , ' Applicant (s}
- Versus ~
Union of India and others . . Respondent(s)
Mr M.U. Ahhmed, Addl. C.G.S.C. . | Advocate(s) for the
4 Respondent(s)
CORAM:

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE-CHAIRMAN
THE HON'BLE SHRI M.X. CHATURVEDI, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers Yoo/
may be ailowed fo see the Judgment? e

2. Whether to be referred to the Reporter or not? Yes/ Mo~

3.  Whether to be forwarded forincluding in the Digest
Being compiled-atJodhpur-Bench-and-other Benches? Yesﬁ}lo/

4.  Whether their Lordships wish to see the fair copy -
of the Judgment? o Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.305 of 2006
Date of Order: This the 2| st day of August 2009

The Hon’ble Shri M.R. Mohanty, Vice-Chairman

The Hon’ble Shri M.K. Chaturvedi, Administrative Member

1.  Shri Prafulla Chandra Medhi,
Son of Sri Maheswar Baishya,
Work Assistant,
Office of the Executive Engineer (Civil),
Civil Construction Wing,
All India Radia,
Tarun Nagar, Guwahati-5.

2. Md. Atour Rahman,
. Son of Late Saydur Rahman,
Work Assistant,
Office of the Executive Engineer (Civil},
Civil Construction Wing,
All India Radio,
Tarun Nagar, Guwsahati-5.

3.  Shri Budhadev Kharghoria,
Son of Late Jatindra Nath Kharghoria,
Work Assistant, '
Office of the Assistant Engineer (Civil),
Civil Construction Wing,
All India Radio,
Dibrugarh, District- Dibrugarh,
Assam. , .eeeiee. Applicants

By Advocate Mr A. Ahmed and Ms S, Bhattach arjee.
- Versus -

i. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Information and Broadcasting,
New Delhi-1.

2. The Director General
Civil Construction Wing.
All India Radio,

Government of India,

New Delhi-‘l/.‘-?/
>
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3. The Superintending Engineer (Civil)
Civil Construction Wing,
~ All India Radio, Ganeshguri Chariali,
-~ Dr R. Kakati Building, 1% Floor,
Post Office- Dispur, Guwahati-6.

4. The Executive Engineer (Civil)
Civil Construction Wing,
All India Radio,
Guwahati Division,

Tarun Nagar, Behind Rajiv Bhawan,
Guwahati.’ C eeeeeesas Respondents

By Advocate Mr M.U. Ahmed, Addl. C.G.G.C.

EX YT Y XSS P R A Y )

ORDER

M.R. MOHANTY, VICE-CHAIRMAN

Applicants are Work Assistants in Civil Construction Wing
of All India Radio. They have been admitted to higher pay scales
. under Assured Career Progression (in short ACP) Scheme benefits; on
completion of 12 years and 24 years of their employ;'nénl:. By way of
filing thié Original Application ,unde‘r‘Secl:ion 19 of the Administrative
Tribunals Act, 1985 they have prayed to get the said (ACP} benefit at‘
é_higher rate i.e. in the pay scales meant, (a) for junior Engineers {on
| completion of 12 years of service} and (b) for Assistant Engineers (on
.t completion of 24 years of service} respectively.
2. | By way of filing written statement, the Respdndents have
explained that the Applicants having no channel of promeotion to go
over to the posf:s of Junior Engineers and A#sistant Engineers, they
are in isolated posts and, as such, they have vnot been given the higher
pay scale meant for Junior Engineers and A_ssi#tant Engineers and

that, however, they have been given the next higher pay scale.}l;
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| (prescribed in the Pay Rules) at the end of 12 years and 24 years of
their services. In paragraph 3 of the written statement, the
Respondents have explained as under;-

H rerrrreanecrarnernna There is no promotional avenue of Work
Assistant, hence they have been freated as isolated post in
Group-C categories and accordingly they have been
allowed ACP scheme and upgraded their pay scale from
Rs.4000-100-6000/- fto  Rs.4500-125-7000/-  after
completion of 12 years of regular service and from
Rs.4500-125-7000/- to Rs. 5000-150-B000/- after
completion of 24 years of regular service as per DOPT’/s
circular dated 8.8.1999......... ”

It has also been explained by the Respondents that pay of
the Applicants were fixed at Scale.7 (Rs.4000-100-6000/-) as per
recommendationg of the 5™ Central Pay Commission and that they
have been given Scale-B (Rs.4500-125-7000/-) and écale-g (Rs.5000-
150-8000/-) after completion of 12 years and 24 years of services

resbectively,

3 We have gone through the materials placed on record and
heard Mr A. Ahmed, learned Counsel appearing for the Appiicénhs: and
Mr M.U. Ahmed, learned Addl. Standing Counsel appearing for the
Respondent Organ ization. At the outset, we have perused the Scheme
of ACP attached to DOPT/GOI Circular dated 00.08.1999. Relevant
portion of paragraph 7 of ACP Scheme attached to DOPT Circular
dated {39.08.1999 reads as under;-

“However, in case of isolated posts, in the absence of
defined hierarchical grades, financial upgradation shall be
given by the Ministries/Departments concerned in the
immediately next higher (standard/common) pay scales as
indicated in Annexure-II which is in keeping with Part-A of
the First Schedule annexed to the Notification, dated
September 30,1897 of the Ministry of Finance
{Department of Expenditure)}. For instance, incumbents of
isolated posts in the pay scale 8-4, as indicated in
Annexure-ll, will be eligible for the proposed two financial
upgradations only to the pay scales 8-5 and S-6.”
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4. At the hearing it has heen explained that the Applicants
{who were in S-7 ‘Scaie, on pay revision, as per 5® Pay Commission)
were grénted ACP benefits in S-8 and S-9 Scales on completion of
their 12® and 24% years of services respectively. It hvas alsa been
explained that in CPWD Organization, the posts (of Work Assistants)
has already been declared as dying-cadre, that it has}had no scope to

go, on promotion, to the post of Junior Engineer or that of Assistant

Engineer and that similar is the position in Construction Organization

of AIR. In absence of any materials shown to the contrary, we accept
that the Applicants had no scope to get any promotion to the posts of
Junior Engineer or to the posts of Assistant Engineer and, as such,
they were in isolabed posts and, thereby, payments made to them in
next higher pay scale (thén. the scale in which they were continuing)
were just in terms of GOI/DOPT Ciréular dated 09.08.1999 (Supra).
That apart the Applicants have failed 1o show any instance in which
any Work Assistant got promotion to Junior E.ngineerl'Assistant

Engineer in Respondent Orgénization.

5 .In absence of any channel of promotion (from the posts of
Work Assistants held by the Applicants) to 't);e posts of Junior
Engineer and Assistant Engineer and since ACP benefits (as per the
Scheme circulated on 08.08.1990) have already been given to the
Appiicanté; there is no séope to grant any relief to the Applicants.

Hence this case is dismissed. No costs. ;.

>
( M. R. MOHANTY)
ADMINISTRATIVE MEMBER o ' VICE-CHAIRMAN
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ORIGINAL APPLICATION NO. 305 OF 2006

Sri Prafulla Chandra Medhi & Others
. ... Applicants
- Versus - - :

The Union of India & Others
... .Respondents

IN THE MATTER OF:
Wiritten argument/submission submitted by the

Advocate of the Applicants

That the instant Original Application No. 305 of 2006 relates to non-granting of
appropriate higher grade of pay scale to the Applicants (who are working as Work
Assistant in Civil Construction Wing, All India Radio) in accordance with the existing
hierarchy in a cadre/category of posts without creating new post for the purpose under
the Assured Career Progression (ACP. in short) Scheme. But the Respondents have

 granted the standard/common pay scale to the Applicants by giving the reason that the

post of Work Assistant is an isolated post. Further, it is to be stated that the
organizational set up of Civil Construction Wing (CCW in short), All India Radio (AIR
in short) has been generally based on the pattern of CPWD/P&T Civil Wing. The
Hon’ble Tribunal heard the aforesaid Original Application No. 305 of 2006 in part on

23.07.2009 and the Advocate of the Applicants intends to produce the Recruitment Rules ‘e

to the post of Work Assistant under the CCW, AIR. In spite of best efforts, the Advocate

of the Applicants or the Applicants could not procure or get through the Recruitment

kRulw to the post of Work Assistant, CCW, AIR. Therefare, the Hon’ble Tribunal, if feel
necessary, may be pleased to direct the Respondents (as they are the appointing authority
of the Work Assistant) to produce the Recruitment Rules to the post of Work Assistant,
CCW, AIR. |

In general, the post of Work Assistant in CPWD is class III non-Gazetted/non-
Ministerial post. The essential qualifications and desirability to the post of Work
Assistant are given below for kind perusal of this Hon’ble Tribunal.

Pans 27875



Essential Qualifications-

(a) should have passed Matriculate examination or 10 class of Higher Secondary School
with drawing and lower mathematics as compulsory subjects. '

(b) Should have knowledge of Elementary Engineering and simple accounts.

Desirable- Working knowledge of setting of a dummy level for work and knowledge of
its working parts, reading simple maps and plans.

In the instant case the Applicant No.lwas appointed as Work Assistant in the
month of October 1975, Applicant No.2 was appointed as Work Assistant in the month
of March 1974 and Applicant No.3 was appointed as Work Assistant in the month of
October 1975 in the Civil Construction Wing, All India Radio. Till date they are working
as Work Assistant in the CCW without any promotion since their appointment in the ,
post. The Government of India vide its Office Memorandum dated 09.08.1999
introduced the ACP Scheme for the Central Government Civilian employees Groups ‘B’,
‘C’ and ‘D’ services/posts and isolated posts in Groups ‘A’, ‘B’, ‘C’ and ‘D’ categories.
Under the ACP Scheme two financial up-gradations has been granted to central
Government employees on completion of 12 years and 24 years of regular service
irrespective of availability of posts/vacancies. As the Applicants have already been
completed more than 32 years of regular service under the Respondents, they are entitled
for two financial up-gradations on completion of 12 years and 24 years of regular service
irrespective of availability of posts/vacancies as per the DOPT office Memorandum
dated 09.08.1999. The Respondents have granted two financial up-gradation to the
Applicants under the ACP Scheme in the pay scale from Rs. 4000-100-6000/- to Rs. -
4500-125-7000/- on completion of 12 years of regular service and granted the second
upgraded pay scale of Rs. 5000-150-8000- on completion of 24 years of regular service
respectively . The Respondents have only granted the standard pay scale to the
Applicants instead of existing hierarchy pay scale in the cadre under the ACP Scheme. It
is worth to mention here that as per existing hierarchy the Applicants are entitled for first
up-gradation in the pay scale of Junior Engineer i.c. Rs.5500-175-9000/- and second up-
gradation in the pay scale of Assistant Engineer i.c. Rs. 7%%

It is pertinent to mention here that as per para 3.5.4 of the AIR manual Chapter-

I Section V Civil Construction Wing (Annexure-C of the O.A.), the organizational set

up of Civil Construction Wing has been generallz based on the pattern of CPWD/P&T
Civil Wing. It is also admitted by the Respondents in paragfaph 3 of their Written
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Statement that the Applicants were posted as Work Assistant in the Worked Charged
category as per organizational set up of CPWD. The Indian Post & Telegraph
department (Civil Engineering Wing) issued a memorandum on 03.01.1981 (Annexure-
B of the O.A)) for recruitment of Junior Engineer (Civil) in the P&T Civil Engineering
Wing from direct recruitment of outside candidate and also from departmental candidate
through Departmental Competitive Examination. As per the said Memorandum
‘Departmental candidates Draftsman Grade-I and Grade II, Work Assistant working in
the Civil Wing and Draftsman (Higher Grade and Lower Grade) working in the
Telecommunication Branch of the department all be cligible to appear in the
departmental examination for recruitment of Junior Engineer (Civil).” Therefore it is
well established that the next promotion of Work Assistant is Junior Engineer (Civil).

The Respondents in their written statement has submitted that the post of Work

Assistant is a isolated post, therefore, they are providing the standard/common pay scale

as indicated in notification dated 30.09.1997. The contention of the Respondents are
totally false and misleading to this Hon’ble Tribunal. The CPWD manual Vol. I, 2008
Chapter-Administration, Section-I, Departmental Cadre and Pay Scale under the heading
of XI, Regular Classified Establishment , Group-C, in Serial No.5 Work Assistant Post is
marked as regular classified establishment under pay scale of Rs. 4000-6000/-.

That since the organizational set up of Civil Construction Wing (CCW) has been
generally based on the pattern of CPWD/P&T Civil Wing and as per the CPWD/P&T
manual the next promotion from Work Assistant is Junior Engineer and thereafter to the
post of Assistant Engineer, therefore, the Applicants are entitled for first up-gradation in
the pay scale of Junior Engineer i.e. Rs.5500-175-9000/- and second up-gradation in the

—

pay scale of Assistant Engineer i.e. Rs. 75‘00/-250-12000/-.

That the Work Assistant who are working in P&T (Civil) are eligible for
departmental candidate to the next post of Junior Engineer (AnnexurerB« of the O.A)).
Interestingly the Respondents have not been issuerg any notification or circular,
whatsoever, that the post of Work Assistant is isolated cadre till filing of their written
statement in the instant O.A. (In the Written Statement the Respondents only stated that
the post of Work Assistant is isolated post.) But the Respondents have failed to produce
any authentic documents or Annexure in their written statement to prove their stands. It
is also pertinent to mention here that the Applicant No.2 was entrusted to carry out the
duties of Junior Engineer by the Respondents in the absence of Junior Engineers as well




©

as Assistant Engineer from time to time [Annexure Xl(series) of the rejoinder iﬁ the
instant O.A)). The Applicants were allowed to maintain the Measurement Book from -
time to time. Therefore, having a similar organizational set up to that of CPWD/P&T,
theAApplicants are entitled to the pay scale of Junior Engineer i.e. Rs.5500-175-9000/-
on completion of 12 years of regular service and second up-gradation in the pay scale of
Assistant Engineer ie. Rs. 7500-250-12000/- on completion of 24 years of regular
service. The Respondents can not deny the same to the Applicants. Therefore, the
Original Application deserved to be allowed and the Hon’ble Tribunal may be pleased to
give direction to the Respondents to give all consequential benefits including arrear

salary to the Applicants.
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ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. 305 OF 2006

March, 1974
Para: 4.2 of
the 0.A.

October, 1975
Para : 4.2 of
the 0.A.

October, 1975
Para: 4.2 of
the 0.A.

03.01.1981
Para: 4.4 of
the O.A.
Annexure B

05.03.1984
Para : 4 of
the Rejoinder
in O.A. No.305
of 2006
Annexure X1
Series
10/18.04.1984
Para : 4 of
the the
Rejoinder in
O.A. No.305 of
2006

Annexure X1
Series

Shri Prafulla Chandra Medhi & others

-Applicants
-Versus-
The Union of India & Others
-Respondents
LIST OF DATES

Applicant No.2 Md. Ataour Rahman, was
appointed as Work Assistant under the
Respondents.

Applicant No.l Shri Prafulla Chandra Medhi,
was appointed as Work Assistant under the
Respondents.

Applicant No.3 Shri Budhadev Khargharia,
was appointed as Work Assistant under the
Respondents.

The Indian Posts and Telegraph Department
(Civil Engineering Wing) has issued an
office Memorandum for recruitment of Junior
Engineer (Civil)in the P&T Civil Engineering
Wing from direct recruitment of outside
candidate and also from departmental
candidate through Departmental Competitive
Examination. In the said Memorandum the
Departmental candidates like Work Assistant
working in the Civil Wing and Draftsman
(Higher Grade and Lower Grade) working in
the Telecommunication Branch of the
Department were eligible to appear in the
Departmental Examination for recruitment of
Junior Engineer, Civil.

The Applicant No.2 Md. Ataour Rahman, Work
Assistant was entrusted by the Respondent
No.4 do work as Junior Engineer and carry
out the Responsibility of Junior Engineer.

The Applicant No.2 Md. Ataour Rahman, Work
Assistant was entrusted by the Respondent
No.4 do work as Assistant Engineer and
carry out the Responsibility of Assistant
Engineer



21.08.1997
Para 4 of the
Rejoinder in
O0.A. No.305 of
2006

Annexure X1
Series

09.08.1999
Para: 4.3 of
the O.A.
Annexure A

17.10.2001
Para:4.5 of
the 0.A.
Annexure D

10.08.2005
Para:4.6 of
the 0O.A.
Annexure E

27.09.2005
Para:4.6 of
the 0.A.

06.01.2006
Para:4.6 of
the O0.A.

Annexure F

25.01.2006
Para :4.6 of
the O.A.
Annexure F
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2 7 MAY 2008

uwahati Bench
The Respondent No.2 wvide his letter.
requested all Superintending Engineer

(Civil & Electrical) Civil Construction
Wing, All 1India Radio to furnish the
details of W/C Staff falling under
Assistant Category for implementation of
Arbitration Award on re-categorization /re-
classification of work charge staff of
C.P.W.D. as modified by the Hon’ble Delhi
High Court Judgment.

The Ministry of Personal, Public Grievances
and Pensions (Department of Personnel and
Training), Govt. of India introduced the
Assured Career Progression scheme for
Central Government Civilian Employee. As
per the said Scheme the Group '‘B’, 'C’ and
‘D! employees are entitled for financial
up-gradation on competition of 12 years and
24 years of regular service irrespective of
availability of posts / vacancies.

The Applicants pay scale was up-graded from
the existing pay scale of Rs.4000-6000/- to
up-graded pay scale of Rs.4500-7000/- and
5000-8000/- respectively, (as per the
Assured Career Progression Scheme on
completion of 12 and 24 years of regular
service irrespective of posts and
vacancy) .

The applicant No.l Shri Prafulla Chandra
Medhi submitted a Representation before the
Respondent No.3 against the anomalies in
the pay scale granted to him as per the ACP
Scheme as he is entitled for the pay scale
of Junior Engineer and Assistant Engineer
i.e. Rs.5500-175-9000/- and Rs.7500-250-
12000/~ respectively.

The Respondent No.4 forwarded the
Representation of the Applicant No.l Shri
Prafulla Chandra Medhi and Applicant No.2
Md. Ataour Rahaman before the Respondent
No.3 for consideration of their grievances.

The Applicant No.l Shri Prafulla Chandra
Medhi submitted reminder to the Respondent
No.4 for rectification of the anomalies in
implementation of ACP Scheme.

The Respondent No.4 forwarded the letter of
the Applicant No.l1 Shri Prafulla Chandra
Medhi, Work Assistant before the Respondent
No.3 for necessary action.

iled by

g -

Advocate (A (= AGMEY
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GUWAHATIBENCH, GUWAHATI . |

(An Application Under Section 19 of the Administrative Tri_bunals Act 1985)

ORIGINAL APPLICATIONNO.__>© S~ OF 2006.

Sri Prafulla Chandra Medhi & Others .
... Applicants
-Versus- |
The Union of India & Others
' ... Respondents
\ -INDEX -
SL No. Annexure Particulars Page
‘ Ne.
1 Application 1t09
2 Verification 10
3 A Photocopy of ACP Scheme vide Office )T
Memorandum dated 09" August 1998.
2 B Photocopy of Office Memorandum dated 3°

January 1981 issued by the Indian Posts and |/§ - )9
Telegraph Department (Civil Engincering
Wing).

5 c Photocopy of relevant portion of AIR Manual |5, — =
Section V Civil Construction Wing.

6 | D Photocopy of Order No: CCW/AIR/SE-
GH/80(E)/2000-2001/2341-44 Dated 17" of 22
October 2001.

7. | E&F Photocopies of representations dated 10-8-
2005 and 6-1-2006, and forwarding letters | 9 226
dated 27-9-2005 and 25-1-2006.

Date: By:

vocaté*"""ﬁm“)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

ORIGINAL APPLICATION NO. __30 5" OF 2006.

Sri Prafulla Chandra Medhi & Others
... Applicants
-Versus- «
The Union of India & Others
... Respondents
SYNOPSIS:

o

All the applicants are working under the Respondents.
The Government of India vide their Office Memorandum dated
9-8-19991aunched an Assured Career Progression (in short
ACP) Scheme for Group B, C, and D employees who are
stagnated due to lack of adequate promotional avenues. As per
the aforesaid Scheme those employees are entitled for two
financial upgradation on completion of 12 years and 24 years.

The instant applicants have already completed 31 to 32 years
of service under the Respondents. Therefore they are entitled
for two financial upgradation. The next promotion from Work
Assistant is Junior Engineer and thereafter to the post of
Assistant Engineer. The Civil Construction Wing of All India
Radio follows the rule based on the pattern of CPWD/ P&T
Civil. Wing as per AIR Manual Chapter III Section V Civil
Construction Wing. The Indian Posts and Telegraphs
Department (Civil Construction Wing) for recruitment of

Junior Engineer (Civil) in their Department generally called

the candidates from outside open market and also from
departmental candidate like Draftsman Grade-I and Grade-II,
Work Assistant working in Civil Wing, etc. Therefore, the
applicants are entitled for first financial upgradation i.e. the
pay scale of Junior Engineer Rs. 5500-175-9000/- and second
upgradation i.e. the pay scale of Assistant Engineer Rs. 7500-
250-12,000/ However, the Respondents have granted two
financial upgradation to the applicants from the existing pay
scale of Rs. 4000-6000/- to upgraded scale of Rs. 4500-7000/-
and 5000-8000/- respectively, (12/24 years). The aforesaid pay
scale which was given to them are total anomalies with the
existing pay scale of Jumior Engineer and Assistant Engineer.
Being aggrieved by this the Applicants filed representations

‘before the authority concern for granting appropriate pay scale

to them. But till date the Respondents have not taken any steps
in this matter. Hence, this Original Application for seeking
justice in this matter and also for seeking a direction from this
Hon’ble Tribunal to the Respondents to grant appropriate pay

scale to applicants.



- ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
- GUWAHATI BENCH, GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE »
. TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. 30 §~ OF 2006.

BETWEEN

L. Shri Prafulla Chandra Medhi
Son of Sti Maheswar Baishya
~Work Assistant
Office of the Executive Engineer (Civil)
Civil Construction Wing,
All India Radio,
Tarun Nagar, Guwahati-5.

2.. Md. Atour Rahman
‘ Son of Late Saydur Rahman
Work Assistant
Office of the Executive Engineer (Civil)
Civil Construction Wing,
All India Radio,
Tarun Nagar, Guwahati-5.

¢ 3..  Shri Budhadev Kharghoria

» . Son of Late Jatindra Nath Kharghoria 7(,/
Work Assistant ,
Office of the Assistant Engineer (Civil)
Civil Construction Wing,
All India Radio,
Dibrugarh, Dlsmct-lerugarh, Assam.

Applicants
-AND-

1.- The Union of India represented by the

* Secretary to the Government of India,

Ministry of Information and
Broadcasting, New Delhi-1.

2. The Director General
Civil Construction Wing,
All India Radio,
Government of India, New Delhi-1.

3. The Superintending Engineer (Civil)
Civil Construction Wing,



. ‘!) t

All India Radio, Ganeshguri Chariali,
Dr.R Kakati Building, 1% Floor,
Post Office-Dispur, Guwahati-6.

4, The Executive Engineer (Civil),
Civil Construction Wing,
All India Radio,
Guwahati Division,
Tarun Nagar,
Behind Rajiv Bhawan,
Guwahati.
...Respondents

DETAILS OF THE APPLICATION:

1)

2)

3)

4

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

The Application is made for anomalies in implementation of
Assured Career Progression (in short ACP) Scheme to the applicants
by the Respondents and also praying for a direction from this
Hon’ble Tribunal to the Respondents for grant of appropriate grade
pay scale to the applicants as per the above mentioned Assured
Career Progression ( in short ACP) Scheme issued by the
Government of India., Ministry of Personnel, Public Grievances and

Pensions (Department of Personal and Training).

JURISDICTION OF THE TRIBUNAL

The Applicants declare that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The Applicants further declare that the subject matter of the
instant application is within the limitation prescribed under Section
21 of the Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1) That your humble applicants are citizens of India and as such
they are entitled to all rights and privileges guaranteed under the
Constitution of India.
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4.2) That your Applicants beg to state that the applicant No. 1 was
appointed as Work Assistant-‘ under the Respondents in the month of
October 1975, the applicant No. 2 was appointed as Work Assistant
under the Respondents in the month of March 1974 and the applicant
No. 3 was appointed as Work Assistant under the Respondents in the

- month of October 1975, Since then they are working in the same

posts i.c. as Work Assistant in All India Radio (Civil Construction
Wing). It is to be stated that the present Pay scale of Work Assistant
is Rs, 4000-100-6000/-, Jhe opplamds prays-Move i Sopliolins Joidly

vendin Sidim 4B)(0) C.AT (Prozeduwn) Rube 19870nd o tharen selif are Gramen .

43) That your Applicants beg to state that the Fifth Central Pay
Commission been circulated by the DOPT vide its said O.M. dated 09-
08-1999. recommended interalia for an Assured Carcer Progression
(ACP) Scheme as a “Safety net” for those Central Government
Civilian employees who are stagnated due to lack of adequate

. promotional avenues. Pursuant to the recommendation of the CPC,

the Govt. of India, vide its Office Memorandum No.35034/1/97-Estt
D) dated 09-08-1999 issued by the Department of Personal and

Training (DOPT) launched an ACP Scheme with certain_

modifications for the Central Government Civilian employees to
mitigate hardships m cases of acute or in an isolated post. As per the
said ACP Scheme the Group “B”, “C” and “D” employees are
entitled to be granted to financial up gradations on completion of 12
years and 24 years of regular service irrespective of availability of
posts/vacancies, The detailed Scheme and the conditions thereto
have been circulated by the DOPT vide its said OM dated 9-8-1999.

Photocopy of ACP Scheme vide Office Memorandum
dated 09” August 1998 is annexed herewith and
marked as ANNEXURE-A,

44) That your Applicants beg to state that al'l of them have
already completed about 31(Thirty one) to 32 (Thirty two) years of
service under the Respondents. As such they are ‘entitled for two
financial up- gradations on completion of 12 years and 24 years of

Xl
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regular service irrespective of availability of Posts/Vacancies. The
next Promotion from Work Assistant is Junior Engineer and
thereafter to the post of Assistant Engineer. In this connection the

~ applicants want to draw the kind attention of this Hon’ble Tribunal
by highlighting the Office Memorandum dated 3 January issued by

the Indian Posts and Telegraph Department (Civil Engineering

. Wing). The aforesaid Memorandum - dated 3™ January 1981 was

issued for recruitment of Junior Engineer (Civil) in the P&T Civil
Enginecring Wing from direct recruitment of outside candidate and
also from departmental candidate through Departmental Competitive
Examination. As per the said Memorandum “Departmental
candidates Draftsman Grade- 1 and Grade- I, Work Assistant
working in the Civil Wing and Drafisman (Higher Grade and Lower
Grade) working in Telecommunication Branch of the Department all
be eligible to appear in the Departmental Examination for
recruitment of Junior Engineér (Civil)". Theréfore it is clear that
next promotion from Work Assistant is Junior Engineer. It is

> pertinent to mention here that as per AIR Manual Chapter- III

Section V Civil Construction Wing it is stated in para 3.5.4 the
organisational set up. of Civil Construction Wing has been generally
based on the pattern of CPWD/ P&T Civil Wing

Photocopy of Office Memorandum dated 3% January
1981 issued by the Indian Posts and Telegraph
Department (Civil Engincering Wing) is annexed
herewith and marked as ANNEXURE-B.

Photocopy of relevant portion of AIR Manual Section
V Civil Construction Wing is annexed herewith and

marked as ANNEXURE-C,

45) That your Applicants beg to state that they are entidled for two

financial upgradation as per ACP scheme i.e. first upgradation is the |

pay scale of Jumior Engineer Rs. 5500-175-9000/- and second
upgradation is the pay scale of Assistant Engineer Rs. 7500- 250-,
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—

12000/as they have already completed 24 years of regular service.
However, office of the Respondent No. 3 vide their Order No:
CCW/AIR/SE-GH/80(E)/2000-2001/234144 Dated 17" of October
2001 upgraded the pay scale of the applicants from the existing pay
scale of Rs. 4000-6000/- to upgraded scale of 4500-7000/- and 5000-
8000/- respectively, (12/24 years).

Photocopy of Order No: CCW/AIR/SE-
GH/80(E)/2000-2001/234144 Dated 17" of October
2001 is ammexed  herewith and marked as
ANNEXURE-D.

4.6) That your Applicants beg to state that the pay scale which
was granted to them is total anomalies with the pay scale of Junior
Engineers (Civil) Civil Construction Wing, All India Radio and
Assistant Engineer (Civil), Civil Construction Wing, All India
Radio. Being aggrieved by this they filed representations before the
Respondent No, 4 and lastly they filed two representations dated 10-
8-2005 and 6-1-2006 which was forwarded by the Respondent No. 4
to Respondent No. 3 vide his Forwarding Letters Nos.

CWG/AIR/Adm/1(5Y  2005-06/2932-34 dated Guwahati, the

27/9/2005 and CWG/AIR/Admn/1  (5)/2005-06/2573  dated
Guwahati, the 25/1/2006. However, the Respondents have not taken
any steps and action in this matter for granting appropriate two
financial upgradation of pay scale of the applicant as per ACP
Scheme till date. The Respondents have adopted a discriminatory
attitude towards the applicants. It is a fit case for this Hon’ble
Tribunal to interfere with and to protect the rights and interests of
the applicants directing the Respondents to grant appropriate pay
scale to them as per ACP Scheme.

Photocopies of representations dated 10-8-2005 and 6-
1-2006, and forwarding letters dated 27-9-2005 and
25-1-2006 arc annexed herewith and marked as
ANNEXURE-E & F.

Ql
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47  That your Applicants beg to state that due to non-
consideration of their case for granting of appropriate higher pay
scale they are suffering from heavy financial loss. As such the action
of the Respondents are atbitraxy,. unjust, unfair, illegal,
discriminatory and violative of the principle of natural justice and
doctrine of equality,

4.8) That your Applicants beg to state that the cause of action

arises each and every day, every month for non-fixation of

appropriate pay scale in favour of the applicants.

49) That your Applicants submit that the Respondents have acted
with a mala-fide intention only to deprive them from their legitimate
right,

4.10) That your Applicants \subm'it that the action of the
Respondents is highly illegal, improper, discriminatory, whimsical
and also against the fair play of Administrafive justice.

4.11) That your Applicants submit that the Respondents have

violated the Articles 14,16 and 21 of the Constitution of India.

4.12) That your Applicénts submit that the Respondents have
violated the principle of Natural Justice.

4.13) That your Applicants submit that they demand justice and the
same has been denied by the Respondents

4.14) That this application is filed bonafide and for the interest of

justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the action

of the Respondents is in prima facie illegal, mala fide,
arbitrary and without jurisdiction,

o



n

5.2)

5.3)

5.4)

5.5)

'5.6)

~ -

For that, as per AIR Manual Section V Civil Construction
Wing paragraph 3.5.4 the organizational set-up of Civil
Construction Wing has been based on the pattern of
CPWD/P&T Civil Wing and the Office Memorandum dated
3" January 1981 issued by the Indian Posts and Telegraphs
Department (Civil Engineering Wing) has stated  that
Departmental Candidates viz. Drafisman Grade-I and Grade-
11, Work Assistant working in the Civil Wing are eligible to
appear in the Departmental Examination for recruitment of
Junior Engineer (Civil) in P&T Department. Therefore, it is
clear that next proméﬁon from Work Assistant is Junior
Engineer. Hence, the Respondents cannot deny the benefits of
granting pay scale of Junior Engincer and Assistant Engineer
to the applicants as per ACP Schc;me (12/24 years).

For that, the applicants are entitled for higher-grade pay scale
of Rupees 5500-175-9000/- and 7500-250- 12,0 00/- as per
ACP Scheme issued by the Govt. of India (DOPT). Hence the
Respondents cannot deny the same benefit to the applicants

without any cause or causes.

For that, the action of the respondents is arbitrary, mala-fide
and discriminatory with an ill motive only to deprive the
applicants from getting their appropriate pay scale.

For that the Respondents being a model employef cannot
deny the aforesaid benefit to the applicants, which they are
legally entitled to.

For that all the applicants are in the verge of the retirement
without getting appropriate upgraded pay scale. As such the
action of the Respondents are bad in the eye of law and also
not maintainable in fact.
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5.7)

5.8)

P:or that, due to non-consideration of appropriate higher grade
pay scale the applicants are suffering from great financial loss
and also mental anxiety due to neglected attitude of the
Respondents.

For that in any view of the matter the action of the
Respondents are not sustainable in the eye of law as well as
fact of this case.

The Applicants crave leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant
application, '

6) DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction
of this How'ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

U] MATTERS NOT PREVIOUSLY FILED OR PENDING IN
ANY OTHER COURT:

That the Applicants further declare that he has not filed any

- application,. writ petition or suit in respect of the subject

matter of the instant application before amy other court,
authority, nor any such application, writ petition of suit is
pending before any of them.

8)  RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most respectfully prayed
that Your Lordship may be pleased to admit this
application, call for the records of the case,
issue notices to the Respondents as to why the
relief and relieves sought for the applicant may
not be granted and after hearing the parties may
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10)

11)

12)

Q",

—

be pleased to direct the Respondents to give the

following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to give appropriate higher pay scale to
the applicants @ Rupees 5500-175-9000/- and 7500-
250-12,000/ - as per ACP Scheme issued by the Govt.

of India (DOPT).

82) To Pass any other relief or relicves to which the
applicant may be entitled and as may be deem fit and
proper by the Hon’ble Tribunal.

8.3) To pay the cost of the application.
INTERIM ORDER PRAYED FOR:

At this stage Applicants do not seck any interim relief
but if the Hon’ble Tribunal may deem fit and proper may pass
any order/orders.

Application is filed thfough Advocate.
Particulars of LP.O.:

LPO.No, 286G~ 95291
DateofIssue |0 - 9~ 20¢(
Issued from (2 po
Payableat . ...

LIST OF ENCLOSURES:

As stated above.



at Guwahati.

VERIFICATION

L, Shri Prafulla Chandra Medhi, Son of Sri Maheswar Baishya, aged
about 53 years, working as Work Assistant under the Office of the
Executive Engineer (Civil), Civil Construction, ng All India Radio,
Tarun Nagar, Guwahati-5 do hereby solemnly verify that I am the

‘Applicant No.1 of this instant Application as such I am well acquainted

with the facts and circumstances of the instant case and I am also
authorized by other Applicants to verify the statements on their behalf.

That the  statements made in  paragraph  nos.
41,642,477, 8% . —. ...are true to my knowledge, those made in
paragraph nos.43,4' 9,4 2.4 s .c..co.eooe ... are being matters of
records are true to my information derived there from which I believe to be
true and those made in paragraph 5 are true toiny legal advice and rests are
my hymble submissions before this Hon’ble Tribunal. I have not
suppressed any material facts.

And I sign this verification on this the /Z///&a{y of .1 e L. 2006

DECLARANT

| '@Z/I///A LA f)/ec"/u:f |
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on and alsg jn rccordance wiy, the Agreed Settlemeny daled S¢

o Group 'C* ppy ‘D’ omployees) entered into with (he Staff
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3.2 ‘Regular Service’ foc the purpose of the ACP Scheme chall be interpreted 1o mean the S
cllgibillty scivice counted for regutar protnotion I rexns of relevant Recrultment/Service Rules. .

et, In no caso nffect tho notmal (reguing)
Attempts needed 10 uprove pramotion
y way of neganinatininl riudy, cadie
ho gt owd that tho ACP Scheme

4. Intcoduction of the ACP Schewme should, howey
promotional avenues availablo on tho basis of vacancics.
poapects In munnlm\lkmu/cuhm an funationat grounds b
1eviews, cte ng pet plcscllhcd ponima ahiould not he given up ol

' has been jutroduced.
v .

distinct from financial vpgradation under the ACP

! 5. Vacancy based regular promotions, a3
by n 1egular Departutental Promotion

Schee, shall continue to be mranted nfter due scrcening
Commiltce as per relevant tulea/guidelines.

6. SCREENING. €QLRMELT L
; 6. A dcpmlmcﬁlﬁl Scrcening Comunitice shall be constituted for theputposc of processing

te cases for grant of benuflig under the ACE Schieme.

1

!

i 6.2 The compositiun of the Screening Conunlttee shall e the sune os. that of the DPC
. prescribed undet the televant Recruitment/Service Rules for repular promotion 10 the higher
l; ginde to which financisl upgradation is to e pranted. Howevet, in cases where DPC as pet
i the prescuibed rules in headed by the Chairmun/NMember of the UPSC, the Scrceningy Comnlitice
H under the ACF Scheme shali, [nswad, be headed by the Secretnry or an officer of eyuivnlent rank
!

!

of the concerned Mlulnl(y/Dcpn?nncm. {n respect of frofated posta, the consposition of the

g Screening Commitlee (with modilication ns noted above, I sequited) shinll be tho snatc s that of

th= DP'C for promotlon to analogous gande In that Minlstry/Depattment. -

|

\| 6.3 In order to prevent oparation of the ACP Scheme from jesulting Juto vndue strain on the

{ adminisuative machinery, tbe Screenlng Committee shall fullow a thme-schiedule and nicel twico

; . ' iy a financial year - prcfcml)ly fn the {listyvssls of Janvery and Jufy for pdynee lJmCCSﬂi"R of

k ;| the cases. Accurdingly, cases nturimg during (he (list-hat( (April-September) ol a pasticular
financial ycar for grant ol benefits under tho ACP Schemne shali be 1aken up for consldetation by

Ihe Screening Committee meetlng in the first week of Janunary of the preylous (_hmnclnl yenr. .

« Similatly, the Screening Cornmilttee mecting fn the {fiat week of July of ay financlal yenr chail

process tlic cascs that would Do winluring during the recond-hall (Oclubcr-Mmch) of the same
18t weele of Januaty,

tinancinl yenr, For example, the Screenlng Committee mectlog io the i
1999 waild process the enscs that would attnin matu ity ‘wring the prriod Apill 1, 1999 1o
Scpizmber 30, 1999 and the Screening Committee meeting i the (st week of July, 1999 would
process tho cases thal would mnature during the petiod Oclober 1, 1999 o Masch 3}, 2004}

. | o _

: ‘J‘ 6.4 Lo innko the Scheme operational, (he Cadte Controlling Authorities slynll (xu_mltulo_lhc

" > fitst Scrcening Committee of the cutrent finnaclal yenr within a month fropt the dnto of losue
' H of these instiuctions (o consider the cases that havo already matured of would be mnturing upto
o March 31, 2000 for grant of Lene(ita under the ACP Scheme. The next Scroening Commitice

. '. N . .
! o ghall be conatituted as pec the tine-schedule suggested nbove.

P . _
. - -
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4 Ministtics/IDepartinents nre ndvised to exploto the possibillty of effectiyg snvings so ni
/ minimise the additional financial committmont that Inttoduction of the ACP Scheme mnay ' !

8. The ACP Scheme shall bc,cpmcopomilmml from the date of issuc of this Offico
Memorandum. R h

' RA ' i

oY [

‘tho Indinn Audlt aund Accounts Depatuments aro

9. Io so far ss personn serving In.
concerned, these orders lssue nfier copsultation with the Comptroller and Auditoi. Gonaral of

10.  The Fifth Central Pay Commission in paragraph 52.15 of lts Report has ulso separately ‘
nlsm" for different streams of

Idered separately by the

doctors. It has been declded that tho sald recommendation may be conn
ersonnol . and

admlulstrative Ministry ‘concerned {n consultation with tho Departmont of P

11.  Any interpretation/clarification of doubt 18 to the scope und meaning of the provisions of

the ACP Schemo shall be givéin By the Departiucnt of Personnel and Tinlning (Batablishment-D). .

12. Al Ministdics/Departments may givo wide circulation to these Instiuctions for guldanco
of all cuncetned and also take immediato stops to implement the Schemo keeping In view the
pround situatlon obtabning lu servicen/cadies/ ponta within thele ndminlatrotive Jutigdiction;

13, Iindi version would follow. S 1
. . 1 / . )
-\
(K.XK. JHA)
Director(Establishment)
To . ’ . :
L. All ﬁiniﬁtlIcs/'t')cpmlmpn!s of the Goverument of India '

2. President’s Secretdnt/Vice President’s SecretariaUPilme Minintor’s Office/
Supreme Court/Rajya Sabha Scorelarial/Lok Sabha Sccictariat/Cabincel Sécretarial/

UPSC/CYC/C&AG/Central Administrative Tribunal(Principal Beoch), New Dethi

3. All attached/gubordinnte offices of the Ministry of * ersanncel, Public
Grievances ond Pensions

4 Sécrolary, Natlounl Comuminsion fot Minoritles

5. Sccretary, Nationnl Commission for Schululm{Cnn(cs/Schcdulcd Tilbcea

0. Secretary, Stafl Side, National Council (JCM), 13-C, Frrozeshah Road, Mow Delhi ;
. |

7. All Staff Side Membera of the Mational Council (JCM)
8. Establishmont (D) Scc!i.on - 1000.coples

= e\~ 5 v
&«
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MHQI;\B_];I;[EAQ’_&CL[EME ' : \
. 1. ‘1he ACE Scheme envisogen merely placement in the higher pny-scnlc/gnim of lnancial .
. t""f’ms (through financial upgradation) only to the Govewnment servaat concerned on personul )
;i nsis npd shall, therefore, neither amount to functlonal/tepular promotion nor would requlie :
| cieation of new posts for the purpos; ‘ S :
2. ‘The highegt pay-scalo upto which the fInancinl upgradation under the Scheme uslmll'bc |
hall be no financial upgmdution !

|

L

l ‘l uvalln'blc will be Is.14,300-18.300, Beyond thig love!, thert 6
i ' and hiplher posts shall be filled sirlctly on vaconcy based promotions; : -
I : , ;

anted from the dato of

3. The financlal benelits under the ACP Scheme shall be gt
from the date of

f:omplcnon of tho eligitility period prescribed under the ACP Scheme or
issuc of these Instructions whichever is latet; ‘ -

of : st Hn j . heme shall be allowed alter 12 yenrs . 1
feguiar service and the sgecond upgradation after 12 yenis of regular gervico from tho dateof -~ |
the ﬂ.lsl finnnclnl upgtadation rubject to fulflilment of preactibed conditions. In other words, ‘
the first upgradation gets ]:osztpuncd un account of the cmployee not found it or due to

departmental pmo:cdln(;,q, ete this would have conscqucnlin! c(fcé\ on the second upgmdulion ‘
which would alsy get defencd accordingly; - : |

4, © The fist financlal upgradation undes tho ACP Sc

1w under the ACE Scheme in the entire Govermnent acrvice '

L regulnt promotions (Including {n-sltu promotion
ttlve exnmination) nvallcd

5.1 Two financlal upgradntios
-' carecr uf np cmpluyoe shall Lo counted agnins
. and fagt-track promutiot avulled through limited departmental compe
from the grade in which an ciployee wis pppointcd as direct rectuit,” Thia shall menn that Lwo !
ﬁna.nclnl upgradations under the ACP Schewe ghall be available only if no tegular prowmotions
. during the prescribed ‘periodo (12 nnd 24 yens) have been avalled by an employee. 1 nn e
! employee hns already got one scpulir promotion, he ahall qualify for the sccond financinl '.
“PB'ad'ulmn only on completion of 24 years of regular nervice vuder the ACP Scheme.. In cane |
two prior promotions on regular bosis havo already Leen recelved by nn cnployce,: no benofit

under tho ACI Schiem? shall ncerue to himg _

JUco

[
4 3 .«

[grnxll of benefits under the ACP Schemo ohall be

5.2 Residency periods (regular service) for
poiy od ns o dltect tecruil;

counted rom the grade in which an cipployce was op

: 0. Fullillment of noumasl promaotivn notms (bcnch-nmxk, depattmentnl examination,
scniority-cum-fitness n the cuse of Group ‘D’ employees, ©lc.) for gt of financial
upgradations, perfonmnnee of such dulics ns nic enttusted 1o the employeed togother with
Lﬁl&uﬂsm,‘ﬂ_vl_@_ﬂulgnm_j_mls, [inauciat upgradations as personal to the Incuwsnbent for the stated |
purposcs and restiiction of the ACE scheme for Jinancial and certain other benefits (House
Building Advance, allotment of Guvernment pccommodation, advaaces, cle) only without

conferring any privileges related to higher status (€8 invitation 10 ceremonial functions,
deputation to higher pusts, ete) shall be cnmuted for prant of Lene fits under the ACP Schene;

.
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It-" & )
/ 7 Finnacial appeadation voder the Seheme shall be given to the nexd higher prado in
/ Lcordance willi the existing hictarchy in t-cadrefeategoty of posts withoul crenting new posts
. or ihe purpose. Iowever, in case of isoluted posts, in the ubsence of defined hicintchical
’,-’ . '/gr.‘\dcs, financinl upgradation shall be piven by the Minlstries/Departments concerned in the
¢ . immediately next higher (stondacd/soemunon) pay-seales as indicated in Anneayig:J1 which is in

keeping with Part-A of the First Schedule annexed to the Notitication dated September 30, 1997

posts In the pay-scale S-4, as indicated In Auggaurg-il, will be eligible for the proposcd two
financial upgrndations only to the pay-scales S-5 aud S-6. Financinl upgradation on. n dynaniic
basis (Lo. without having {0 crente  posts In the relevant scales of pey) hns been
recommended by the Fifth Ceniral Pay Couunlssion only for the Incumbents of isolated posts
which hitve no avenucs of promotion at all. “Since financinl upgradations under the Scheme
shall be personal to the tucumbent of the Jsolated post, the some shall be filled nt its original
level (pay-scale) when vacaled. Posls which are patt of o well-defined cadre shall.not qualify for
the ACP Schemc on ‘dynamic’ basis. The ACP benefits in their case shall be granted
conforming o the existing bicrnrchical structure only, l '

-8 The financial upgradation under the ACP Scheme stall be purely peraonnl to the
cmployee and’shall have no relevance to bis nenlotily position. /is such, there shall be no
‘ {\ddilimml {inancial upgradation for the senior eruployee on the ground thal the junior employee
o fn the geade has got higher-pay-seate und=r the ACP Scheme; v

9. On uppradation under the ACP ‘Scheme, pay of an cployce shall be fixed under the
provisions of FR22(1) a(1) subject to 0 mininium flnancial benefit of Rs.100/- as per - the
Departvient of Personnel and ‘Training Office Memoiandum No.1/6/97-Vay.} dated July 5, 1999.
\ The finnncial benefil allowed under the ACP Scheme shall be finn] and no pny-(ixnlinn beneflt
"ﬁl”'ll]l ncerue at the time of regular promntion i.e. posting agninst n functional post in the higher
i grade; :

10.  Grant of higher pay-scale nnder the ACP Scheme shall be conditionnl to the fact that an
employze, while accepling the said benefit, shatl be slc,c_ms:_tLtQ__l)(mz_gi_mu_his_,lll)sm_nlil_ic_d
acceplancs for regular promotion un occusrenco of yncancy subgcyuently. In cage lie refuscn

! to accept the higher post on regular proiction subscquently, he shull bo subject to normal .

debarment for regular promutlon as prescribed In the peneral instructions In this regard.
However, as and when he aceepts reguilar promotion theeealter, he shall become clipible for the
sccond upgeadation under  the ACP Scheme conly pfler he completes the required cligibility
service/period widder the ACP Scheme in that higher grad subject to the condition that the
period for which he was debnered for regular promotion “nall not count for the purpose. For
cxample, il a person has got one (Inancial upgradation alters
and after 2 years thereftom if he 1efuses regular promotion und is consequently debaned for onc
year and subscquently ho Is promoted o tie higher grade on regulor bnsls nfter completion of

15 years (12+2:+1) of regular scrvice, he shall be cligible for consideration for the sccond

upgradation under the ACP Scheme only after rendering ten mote years in ndditlon to two ycars
of service aliendy rendered by him after the firat financint vpgrodntion (2+10) in that higher
giade i.c, alter 25 years (124241+10) of 1epular service because the debarment period of one
yeat canpot be taken into accoun! towardy the requited 12 years ol regular service in that higher

grade;

endering 12 yenta of regulnr service .

of the Ministry of Finance (Depantment of Brpenditure). For Instance, incumbents of fsolated




1. gy lhc\mnucr of (Hsciplinmy/pcmilly proceedings, grant of Lenellts under the AL,
Schewe shnl] be subject (o 1ules Qoverdng noimal promotion.  Such cases shall, therclore, be.
regulated under the provisions of relevant CCS(CCA) Rules, 1965 and instructiony thereunder;

12. The proposed ACP Scherne contemplates tcrely pjﬂgmigm o petsvnil Lasig in Uie
higher Pay-scale/graut of finnucin benelita only and shall not amount o actual/functional
Promotion of (he cmployees conosrned. Since orders regarding reservation In promotion are
applicable only in the case of segulor promotion, reservation vrders/roster shall not npply to. the
ACP Schemo which shall extend its benofitg untlormly to o) clgiblo 5C/8T employces also.

. However, ot the time of regulac/tunctionnl (actual) promotion, the Cadre Cuntrolling Authorlties

shall ensure that af reservation orders are upplied stricuy;

13. llximing time-bound promotion schemes, indurling in-atty promotion scheme, I varlous
Minix;lzics/Depmtmcn!s may, ns per  cholce, continue 1o be operationnl for the concerned
cnlegories of employeces. HHowevzer, thege Schcmcs, shall not run concutiently with the ACP
Scheme. The A(llxii:pjsit:nlivc Miulslr)'/l)cpnr(mcut -~ not the employces -- shall have the
option in (he malter to choose hetween the two schemes, fe. exlstiug thme-bound promotion
scheme or the ACP Schemne, for virious categorics of cmployees, However, in caso of switch-
over {rom the Cristing time-boynd promotion-scheme (o the ACP Scheme, all stipulations (viz.
for propiotion, redlstribution of pysts, upgradation involving higher functionnl dutics, etc) made
under tho formcr\(cxisting) scheme would cease (o be opetative. The ACP Scheme shall have to
be adopied in is totality; '

14, 1n case of an employee declured stirplus in Il;"b/hct vrganisation nnd in case of transfers
including unilatera] trawsfer on request, the regular service rendesed by him/her In the previous
organisation shall be counted nlong with is/hor regular scrvice in his/her new orgunisn(!op for
the purpose of giving financial upgrndation under the Sclione; and

15. Subjcct‘ to Condition Na. 4 above, in cases whete the cployces have alweady completed
24 years of regulne service, with or without a promotion, the second finnocial uppradation uifdcr
the scheme shall be granted dircetly. Futther, in order 1o rationnHsc uncqunl level of stagnation,
benefit of surplus regular service (not taken into account for the Hist upgradution under the
scheimne) ahajl e given at the subsequent slnge (sccond) of financlal vpgradation under the
ACP Schemo a8 a one lime measure. In other words, i respect of employees whe have already
rendered more than 12 yenrs but less than 24 years of regular service, while the first financlal
upgrndation shall be granted iuﬁn«:dinlcly, the surplus tegulur service beyond the fitst 12 years
shall also be counted towards the next 12 years of regular s vice required for ginnt of Ihc'sccopd
financial upgradation and, consequently, they shall be considered for the sccond financial
upgrndation also ns aud when they corapleto 24 years of tegular service withoul walting for

completion of 12 more yewrs of regulur service after the first financinl upgindation alrendy

o

granted under the Scheme,

(K& J¥4A)
Oirvecror(Esrablishment)
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5 1. Introductory :

b he Civil Constiuction \Wing,
' rior to this, CPWEL was handlin
coformation & Broadeasting
Sanddings of All India Radio
L ow cactied out by Civil Construch
' 5.7, Civil Construction Wing, was inttially headed by
ALCPWID). The post was subscquently upgraded to Cl

o activaties of €

©.5.3. Chicl Engincer
irelepation of Financial Pow
fiancial powers equivalent to D.G.(Works) CPWD.
VA4 T he orpanisational st
Civit Wing, There is, howevet,
Ceeretariat services as compared to CPWD/1
A Central Secretariat Services at C.CAW. Headguarte
nd in respect of G.C.S. e
- separate ministerial cadre for construction wing
' 8.5, Applicahility of CIPWD Rules ¢

Ihe Civil Construction VVing is working penctally on
P D, Account Code, C.P.W.D.
nstructions issted by competent authoritics, under tl

<onstinction Wing.

1.5.6. Organisatien :

LCW. s a part of the Dircctorate General, Adl India
Construction

167, At the Headquaiters of Civil
Architeets

Superintending Surveyer of Works, Scnior
~omplementary staff workin
nower of SIZ and requiring CE's approv
basis of design and di
Pngince(Civil) 13 assisted by Supctintendin

al arc required

v 5.8, Thercarc 3105 divisions une

pattern of C.PAVIYL /P& T

$.5.9. The ergenisational sctup of Civil Constuctio

e

-

came into existance in 1971-72 anc
g all the Civil Works peitaini
“f he construction of buildings for new
and Doardarshan and other media units.
jon Wirp, All Todia Radio.

el Engincer level beecause of tren
!

CW and its strenpthening to take up incie

(Civil) has been declared as the Hea
cts Rules 1978 and Fundamental and Supplementary

up of C.CW, has been pencrally b

variation as regards cadie of ministes
&1 Civil Wing. The cadre controlling authority in respect

s 15 vest

dres with the Station Directors of the respective Zonces.
i C.P.W.D. and P&T Civil Wing.

Department Code and C.r.w.D.

. Engincer Officers, ©
p under them. All estimates, plans

awings of the senior Architect's Unit.
g Engincer (Civil)

ier the control of ¢

b TN e
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I become fully opetationalin 1972-73.
ng o vations units of Minicuy of
projects and maintenance of existing
ander the Ministry of 1&1, are

a Chicel Engincer (cquivalenttb Z.onal Laginca
wendous increase

ased work load.

d of the Department for the puiposc of
Rulcs and cnjoys

TN

ascd on the pattern ofC.l".\;\’.D./l’&'l'
ial staff of G.C.S. and Central

d in several scctions of the Directorate
As against this, thereis

VD, The rules contained n

Manvals and subsidiary
e Civil

the pattern of C.P

iese tules, from time to time, apply to-tl

P

Radio and is headed by a Chicf I:;hginccr (Civil).

Wing, Chicf Engincer (Civil) is assisted by
Financial Advisor and other
and tenders document exceeding the

to be attended in CCwW(1Q) by SSW Unit onthe
For exccution of Civil Works, Chicf
and (Elcctrical) in the ficld. -

ach supcrintending Engincer, as pcr approved

n Wing is given in the chart, as per Anncxuie |
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[ he Administrative Wing of COW at the Head uaters consists of four sections, I'\‘\«‘:'s

Berecdealt with by these sections and the onpranistional chart of this wingp is given in /\nncx 3

'%l;\ :.
- , . Ny
VL Avchitectural Units ¢ W

%, -
Citectural Units are under the administiative control of Chief Engineer (Civil). The two P&D Unn'i\
D Doordarshan and DG AR and other media units submit their technical and admmlslmlm,_.
enrements to the St Architeats, who after due consideration of the technical information/data from"

h rm:l(. alfices produce the design of spaces and buildings. The SSW Unit/ Circle offices provide the "?5}‘&

ceetoral design for such buildings/stroctares, Thouph the SAs are under overall control of Chief
e eneer, they are aiforded aaple freedom in their professional work
oo i

CThe St Architects also supervise
ing under constraction penodically

nd record mandatory completion certificaltes.

12, Duties and Responsibilities :
Civil Construction Wing, AU India Radio is working basically on the pattern of C.P.W. D, the
and responsibilities of stafl working in the organisation are the same as laid down in Scction - - H
W ¢

SO PO DY Code and Chapter-3 and Chapter-8 of C.P.W.D. Manual Volume-I. However, there have

e certim differences as regards internal delegation of powers to various officers of Civil Construction
" Headquarters as per DG AR Order No.A-179 with latest instructions from time to time.

G

LSRN lhc Superintending Engineers and Executive Engineers are 1esponsible for implementation of
{roliies, Construction Programines s Iaid down by C hl(f Engincer (Civil) and are required to maintain
b with the office of Chief | ngincet(C) inregard to (\acunon of works, technical matters and other
chistrative matters., The budgetary control of divisions under cach circle rests with respective
N rinlcndin;, Engincer whe in turn is accountable to Civil Construction Wing Headquarters. The
U ative Fogineers are responsible for the correct compifation of works, accounts cte. through Junior

wnts Qllicets and they have to account for the expenditure of various projects to the satisfaction of
teadit

i
¢

e

. L»‘
g, Office Superintendents, Head Clerks and J.A.Os are incharge of Sections. The Superintendent E,
“ols the office establishment of circle, while the Yead Clerk and JAO are incharpe of Administration

¢ Accounts Branches respectively in Divisional Office. L
R

© A, Tnender to enstie proper coordination in respect of Administiative aad establishment matters D
DoV s Ministerial GOS cadre, drawings statf, Group D" staif of subordinate offices and SSW Unts, ; L
ool COWHQ) have been declared as S.E(Coordination). ; ’;
©otas Deposit Works ¢ v
;

.’:

Pocdinion, C.C Wing s occasionally required to execute works of other Ministries also as deposit work :
. : .\

LT Work Charge Establishment ,
bt speakang workcharged establichment means that establishment whose pay, allowances cte. are ‘ ;
v charpeable to “Warks”, Waorkcharged stafl is employed on the actual exccution of a specific P

suibawarks of w specific work ete. T he cost of workcharged establishment is invariably shown as a

ste sub-head of the estimate for a work. Tnother respects, the workcharged staff is quite comparable
regulir Govt servants, 1 he workeharged establishment exists in COW ticld offices only. FFor the
Coatment, pay seale and other tales CoPAWVD Manual Vol T is applicable to them.

1o

o

Bds
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PRAS AR AT T A . Y
(BEOALUAST ING COPER AT TON OF 1INUIA . \NfQEXMT&:—Eﬂ
0/0.THE SUPERINTENDING ENGINEER (C

CUW: AL sCUWANAT T

"No:ccw/A1R/5E~cH/80(E)/2ooo-2oolg.yr3¢7-;4“7*J/Dated: 17th of ocrr200),

{

]
/O R D €& n/ §

In pursuance of DOPT, OM.NO.35034/1/97 Estt.(p)
dated 09.08.99 and -the recommendation ‘of the sCreening comnittee held !
on 15.10.2001 the following categories of incumbents who have completed i
12/24 years of service without any promotion are granted finmancial |
Up-gradation under ACp as under with Gf{fect frow’TEE?ﬁates ment ioned - f

WARK ASSITANT | %ﬁ‘@"?‘c 2 ?éﬁ'ﬁ | ?J }’&‘ é{‘& b

=

Existing pay scale of \. 4000-6000/~ (Revised on initial appointment “
Up~graded Scale 12/2¢ yéars 4500-7000/- and 5)00-8000/ - respectively) .

—_ e e m - -
-— _—.-.—.-......_....-——_—_...
=TT = e e = e e e e e e

Sl. Name & Designation Date of Date of Date of effect :
No., - . Jodning effect 2nd ACP, :

L~ - _.—__._._-....-...—..—-—._._.._

L.md. Atawr Rahman,w/asstt.  01.03.74 09.08.99  09.08.99 |
2.5hri P.C.Nddhi  —do- 27.10.75  09.08.99  09.03.99

_--.-....——-..-——...__....—_..._......_._-—---—......_._.......-»

Existing pay Scale of 1.3050-4590/~ on, initial appointment up-graded
pay Scale t. 4000-6000/- ‘

WONK CHAIGE MOTOR LIEIVIIT . . :

-—-.-———...-.———_—-.-—--—...-—-————u——.—-——-—._——-

L. Shri R,K.Kalai,w/c.M/D. 10.11.87 09.11.99 -
2. Sshri Bidhan Ch.Das, -do- 19.06.89 18.06.01 -
3. Shri P.p.Sharma ~do- 10.04 .89 -02.04 .01 -
A. Shri Arban ali ~do- .04 .03 .84 09.08 .99 -
5. sShri Rajesh Gurung -do- 24,01 .84 09.08 .99 - y
6. Shri Mao Marak ~do- 17.04.93°26  09.08.99 -
7. Shri S.Shema ~-do-. 10.07 .86 09 .08 .99 -
_____________ Rl T U U
- W/C. SCCURITY GUMRD.

Existing pa'r Scale of ©.2550-3200/~ on initial appointmernt up~-graded
Scale 12/24 years . 2650-4000/u  and 2750-4400/ ~ respectively,

I i T T —
L. Shri S.Dutta, $/guard 15,05.7¢ 09.08.99 09.08.99
2. Md.K.Khan. ~do- 15.04 .76 09.08 .99 09.08 .99
3. Shri S.Roy. -do- - 13.02.89 12.02.0) -
- 4. Shri C.pDebBarman —-do- 01.04 ,74 09.03.99 03.08 .99
5. Shri D.K.S¢ngha -do- 05.09.48 04.09.2000 -
6. Shri S .K.podder -do- 06.09 .88 05.09 .2000 -
7. Shri D.C.peb ~do- 25,03.74 08.09.,99 083.09.99
8. Shri D.B.Roy. ~do- 29.03.74 08.02.97 08.09.99

The pPay of the above ofticials may be fixecd as per !
instruction centained in the POPT's No dated 09.98.99! mentioned above,’
e s »
h"\h ﬂ?)/”h\“ﬂ“\ ‘
CA to Superintending Engineex(Cy.
CCl: ALl India tadio::Guwahati:::
Copy for information and necessary acticn Le:-

;///'N »/{< The Executive Engineer§cg,CCW,A]H,Guwahati,for necessary action.
¢ 2

\ . The CHecutive Engineer(C ,CCW, AT, Bilehar andH he 1is direc?ed
T to hold DPC in respect of Group 'D'i.e. Slui W.N.Das, Peon‘to
“ allow ACp, o o
\ 3. The [Executive Enqineer(C),CLW,AHl,ltanagaJ,Upto date C.R.of staffs
NS Y under his jurisdiction may be forwarded to this office at the
e S earliest. .
’{3 - 4. To ALl person concerned for Information, . (jf)_,
. _ Iy Cfsdfm,;fiv\q(w
' : UpEr 1 e = AT A
EaA TO SUPENTIN LHUING ENGINLEER(C) .
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/' The Executive Engineer (civil), w\

tot
i

S ciyil Construction Wing, ‘ : Date § 0~8~2005,
//; A1l India Radio,

Guwahatde
Sub y= Anomaldes in implimentation of A«CoPe _8cheme for the
post of Work Asstts -

Ref te S.Ee(C)s letter Né.cm/Am/sE-mx/ao(s)/2ooo~2001/234b-44
dated 17,10.2001. | "

C (L X ]
sir,

With due respect and nunble submission I beg to state
that the h«CeBe Schene which vere implimented by the Central Govte
to those employees who have not proroted to the next highexr post
or hardship faced by the employees due to lack of adequate promo=
tional avenues, Such employees should get the financial upgradation
under the Scheme will be given to the next higher grade in accor=
dance with the existing hierapchy in & cadre/category of poots
without creating new post for the purposes

That Sir,on the above context I hexeky bring to kind
notice that the AeCePs WSS granted to me 88 per your order Hoe
CCW/AIR/SE&JHIM(E)/ZQOO@ZGOURM1--44 dated 17410,2001 on_the
pasis of Standard pay Bcales on VEinMMYY 8 CCB(Revised poy) Rules
1997 and two upgradation scale ‘dee. ON B 4500~1‘25—7000/¥- and .
e 500015028000/~ was granted to me &s I was completed more than
24 (tweenty £four) yeors of service as on 9.8,1999 in the post of
Work Assistant. I carry out the order and the arrear payment was
drawn ut recording objection in the poy bill as it is felt by me
that the Hierxarchy in ny cadre/Category 48 not maintained by the
Department. while implementiythe AoCePaScheme to me.,During that time
1 could not represent the Gage to your goodself as the vhole matters
415 not ckear to Mee However,In this commection X hecreby submit the
follgwing for your kind perusel end necessary action on the motter
of mbintaining Hierarchy in implementation of AaCePs scheme tO
me which has not taken into consideration in the above mentioned
letterx No.ecm/Am/sE-me(E)/2000-2001/2341-44 dated 17.1042001.

That 8ir, as X know that oy post has some promotional
avenue and the ACP schene was algo directed that to maintain the
Hierasrchy in a cadre/cotegory of post without cxeating new post for

tha purpose for guch on exployee 1 mee

That 8ir, as I know that tigeppott! of prov-htoies Gre=le
proybtsen Ure=il and HWork Assistont working & peT foportuents
their Recmuitment Board has decided that for recruitment £or the
post of Juniox Engineer (C) in Engineexing ¥Wing eghall be done 28
percentage basis from such posts like Draughtsmen Or .1 , Praughtemen
Grade~IXI and ¥Work Assistant by promotion of Departmental candidates
through Departmental competitive Examinyatdon. In this connection
1 refer the P&TYs letter N0, 3( 2) SEHD/B1=26 dated 3.1.1981 and copy
of the same is also enclosed herewith) for your information please.
put our Department has not done SOe

\(\f That Sir, on the basls of the sbove order's it is leamt

’ that the post of Viork Assistant has prorotional Avenue and I am
§ eligible for grant of the Seale of J.E.(C) and onvwardse
J \ Under the above circumstances, I pray your honour to
v kindly look into the motter and consider my case favourablyfd to

. take up the case to appropriate suthority for grant of benefit wmnder

the ACP Scheme maintaining the Hierarcty of my post &0 that I get
RS eneouragement for my fukure service to the Department and for this
~__ aé}&t:guﬁ Lyour kindness I shall remadin ever grateful to you.

N ‘V\ NS 5

RN With regurds *Sir'.

. "‘V < )

V ¢y 5‘%*‘0 _ /)Your‘e fajithfully, LA\ );\
v , ) ./ ve 4527

¢ a~Enclot= 1) Copy of S.E.lC)'s ordex. /7 ‘1/;'/(._(1&01[;4;'/-/?/ h ¢ ).

(o 2) Copy of P&T's order, Y M

LG Work Assistant,

A4
CC¥, KIR, Guwnhatd,e L
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7 PRASIR DIARATI ,
/- ‘ ( BROADCASTI NG CORFORATIOI OF INDIA )
- o ] OI'FICE OF THE EXECUTIVE EIRNIINER (CIVIL)
e CIVIL CONSTRUCTION WING : ALI, INDIA RADIO
GUWAHATI DIVISION
No. CNG/AIR/Ldmn/l(5)/2005—06/’5§>j52 ;37. Dated s Cuwahatd,
- the Y9% (o]
127905
The Superintending Engineer (C),
Civil Construction Wing,
All Indla Radio,
Ganeshgurl,
Guwahati
Sub : Anomalies in implimentation of 7CP. Scheme
for the post - of Work Bhstgbant.
Sir,
Enclosed please £ind hercuith the 2 (two) Mos. of application
L #
In respect of S/Shri A, Rahaman, W/Asstt., P. Ch. Medhi, W/Asstt. of
this Office régbrding "anomalies in inplimentation of ACT. Scheme for

the post of Work Assistant".

This 1s for your further necessiry action pleuse.

.\

Yours faithfully,

Stf/ -
( 5. €. ARORA )
EXECUTIVE BEMGINEER (C)
CCW' ¢« AIR GUWALIATT
Enclosed : As abpve.

Copy to : LY sri A, Rahaman, V/hestt. of CCW, AIR, Ghy.

2) 5ri P. Ch. Medhi, W/Asstt, of CCi, IR, Ghy.

G

LXNECUTIVE BICGIUEERER (C)

j"“_ | } o 'N\v‘m

Lo

3 . . e e W . as ar s L
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' To
The Executive

All India Radio,

Guwahati,
Sub .
Ref =~ ;-
Sir,

| I had submittedva
of A,c.p,

frudtfyl action h

I, therefore,

matter may ple

Enclo: - copy of 1st
'  Cepresentation.,

.
ce

| %;FQ
Sos D S
{@)/% 7~

- h . es
e L

Engineer (civil), = -
Civil Construction Wing, :

Anomalies in im

as been taken by the Office.

e s, Y S T I G oy

S LN 1
. "\,
.

-
¢ H ¢

R &7
[ S
}oL, PoVE
‘\ . .'\:N ~. . . :‘."'.' el

t
.

. 3
)

My letter No. Nil dated 10.8,2005,

o oo

With reference to the subject cited above,
representation for Anomalies
Scheme for the post of Work Asgistan
It 1s sad to Say that after 5 nonths over &—mp

\\

With regurds Sir,

Qrs faithfully,

/7}W(/%é%?¢(CQA(//Z?[ZZZQ*
( L (’ﬁ?fﬂfd _5/)./9)6‘6/(:‘

Work Assistanp.
CCW ,AIR,Guwahitd, .

L3
.0
¢ 0
%0

ST T

) ':: Aonex

-

fﬁaDate t- G~l~ZQ

: plimentation of A.CP,Scheme
SRR for the post of work Assistant,

in implimentation
t on 10.8.2005,
n&hs over no any

once again reqguested that the
dse be seen and inform me accordingl
satisfied with your fruitful result & oblige.

S0 /Bal-
ﬁif %gy be
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PRASAR BHARATI
( BROADCASTING CORPORATTIOL OF INDIA )
OFFICE OF THE EXECUTIVE ENGINEER "CIVIL)
CIVIL CONSTRUCTION WING 1 ALL TNDIA RADIO
GUWAHATI | DIVISION

J

No. CWG/AIR/Admn/l(5)/2005—06/‘25;7715 -Dated 1 Guwahati,
. v o L e the :

The Superintending Engineer (c),
Civil construction Wing,

All India-Radio, S

Guwahati o

"Sub 1 Anomalise in dmplimentation of ACP Scheme for
the post of wOrk'Assistant.

Ref i EE(C) L/No. CWG/RIR/Admn/1(5)/2005-06,2932-34"
dtd. 27-9-2005, ’

Sir,

" With the reference to the subject of even numbers, an
application in r'espect of Sri p.c Medhi, W/Asstt. of this Division
Office is forwarded herewith for your king Necessury action please,
Yours fzithfully,

[ B
4313t>6
( s. c. "ndra )

EXECUTIVE FHGINEER (C)
CCW NIR g GUWAHNATI

o

Enclosed ;1 As above. | i&”{ ) AB
- - - /f’\q(/

&

; Bed]



/ T
/ . ~ 5 T vy e .
' T R . )
/ o E:T1 SR i - o
’ Ceuuc PEORreeoa Y
/ Cuut]

/ ) “‘Ufﬂu_.j:;{}&”‘-.c :i“b«.h.‘.-i 1 . <7\
L R0 May 2600

IN THE CE ABHINISTRATB/E TRIBUNAL.
uwAHATI8ENCH |
i

———

IN THE MATTER OF: . * .
LI . A
0.A.No. 305/2006: . I =3
- oy <%
Shri P.C. Medhi &:0rs.: . [}

| - Versus - .

Union of India & Others. : .
B . ™

....... ..Respondents . &

A

- AND-
IN THE MATTEROF : |

Written statement submitted by
‘ .

the Respondents No.1 to 4.

WRITTEN STATEMENT - |
L

The humble answering * . '}_"‘ 1
i , l
respondents submit their written .
al :
statements as follows : i

1.(a) That 1 am the Superintending Engineer (Civil), all India
Radio, Guwahati'and Respondents No. 3 in the above case. I have gone
through a copy of the application served on me and have undefstood the
contents thereof. Save and except whatever is specifically admitted in the
written siatement, the contentions and statements made in the
application may be deemed to have been denied. 1 am competent and
¥ authorized to file the statement on behalf of all the msi)ondénts. ‘
(b} The application is filed unjust .ahd unsustainable both on =~ |

ot

; facts and in law.

M*u. M » Chs<

9/s(+H
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{ci That the application is bad for non joimder. of hecessary
parties and 1ﬁ.is§oinéer \of unnecessary pérties:.
{d) That the appiication is also hit bv the principles of Waivel*
estopel and acquiescence and liable to be dismissed. -
{e}  That any action taken by the respondents was not stigmatic
and some we;fe for the sake of public interest and it cannot be said
that the decision taken by the Respondents, against the applicant
"had suffered from vice of illegality. ——
2.  That with regard to the statement made in pafa 4.1, 4.2 to |
- 4.3 of the application, the answering respondents do not admit
anything except those aré hased on record and legal and/or
rational foundation. As such the applicant is put to strictest proof
thereof. | . : B C
3. That -with. regard to the statement made in paré 4.4 of the
application, t,he answering respondents beg to submit that l»:he
applicants were posted as Work Assistant in the Work Charged

category as per orgnisational set up of CPWD. ( There is no

promotional avenue of Work Assistant, hence they have been
| ' K

treated as isolated post in Group-C categories and aocordingly they

" have been allowed ACP scheme and upgraded their'pay scale from .

Rs.4000- 100-6000/- to Rs.4500-125-7000/- after completion of 12

vears of regular service and from Rs.4500- 125-7000/ - to Rs.5000-
].50-80(){)/— after completion of 24 vears of regular service as per

2 . .
-\ DOPT/s circular dated 9.8.1999)(Photo copy ot ACP scheme vide -

O.M. dated 9.8.1999 is annexed herewith and marked as

Annexure-A).
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The para 7 of the DOPT Circular dated 9.8.1999 is

reproduced as under \“However, in case of isolated posts, in the

absence of defined hierarchical grades, ﬁnaﬁcial upgradation shall
be given by the Ministries/Departments concerned in the

immediately next higher (standard/common) pay scales as

| indicated in Annexure-II which is in keeping with Part-A of the First
Schedule annexed to the Notification, dated Spptember 30, 1997 of

(! the Ministry of Finance (Department of Expenditure). For instance,

incumbents of isolated posts in the pay scale S-4, as indicated in

Annexure-ll, will be eligible for the proposed two financial

LTilpgradations only to W 5t Pay
Commission their pay scalss wre fixed in Rs.4000. 100-6000/ -

| (Scale S-7 of Annexure-II). They have been given scale S-8 (4500-
125-7000/-} and S-9 (5000-150-8000/-) after completion of 12
years and 24 years respectively. This is as per the illustzative -
example mentioned in Para 7 of the said OM. In view of above, due
to non promotional nature of job the CPWD has declared the post |
of Work Assistant as dying cadre and no appointment is being
made by CPWD. Further CPWD Manual Vol-Ili, which deals with
Work Chérged establishment category, there is no mention of Work
Assistant on the said manual due to aforesaid reason.

The contention of applicant that they have to be treated at par
with P&T, mentioning para 3.54 of oi'gaxxizational set up of Civil
Construction Wing is misconceived and highly ambitious. This only

~ given in illustrative nature of organizational set up of on the basis

of the pattern of CPWD/PA&T. Para 3.55 of AIR Manual (Annexure-

e



s

B) deals with “APPLICABILITY OF CPWD RULES” :- it has been

clearly mentioned that rule contained in CPWD Account Code,

CPWD Departmental Code and CPWD Manuals and subsidiary

instructions issued by competent‘ authorities, under these rules,

from time to time, apply to the Civil Construction Wiizg. Further -

CPWD Manual VolIll which deals with Work Charged.

establishment and the applicant also falls under work charged

establishment and this is followed in the department of Civil

Conétruction Wing of All India Radio. o

In view of the above, contention of applicant is not correct.

Any rules regulations forméd by P&T does not apply to Civil

Construction Wing, All India Radio and applicants have been given
~ ACP as per rules. |

4. That with regard to the statement madev in para 4.5 of the

application, the answering respondents beg to sﬁbmit that the

'iapplicants have been accordingly given the AACP as per this office

order dated 17.10.2001, hence their claim for pay scale of Junior

Engineer of Rs.5500-175-9000/- in the first up gradation and

secondly of Assistant Engineer of Rs.7500-250-12000/- in second

upgradétion is not correct and cannot be maide applicable to them
for the reasons mentioned in the above para.

5. That with regard to the statement made in para 4.6 of the
~application, the answering respondents beg to submit that the
“allegation of discrimination. is misconceived. There is no

discriminat;‘%on in granting ACP. Since any rules and regulations

framed by P&T is not applicable to CCW AIR because it is following
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.' the CPWD Manual as stated above. The question of grantmg the
pay scale of Junior Engineer and Assistant Engineer to them does | |
-not arise. There has been no discriminatory attitude towards the
.applicants as ACP has been granted as per DOPT guidelines dated
9.8.1999. | |

6. That with regard to the Stétement made in para 4.7 & 4.8 of
the application, the answering respondents beg to submit that the
applicants have been paid ACP rightly apd henc;a allegations that
they' are suffering financial loss is not at all tenable as the same is
ot due to them and therefore ﬁo course of ac’tioﬁ arises.

7. That the respondents beg to submit that the application is
| devoid. of merit and as such same is liable to be dismissed.

8.  That this written statement is made bbnaﬁde and for the end_s‘

of justice & equity.’

Under the above circumstances,
Your Lordship would be pleased to
dismiss the application filed by the

applicant for the ends of justice.
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AFFIDAVIT

]

I, Shri J. Bhagat, son of late D.N.Bhagat,
Superintending Engineer (Civil), Civil Construction Wing, all India
Radio, Guwahati being authorized to file this affidavit do hereby

solemnly affirm and declare as follows :-

1. That I am the respondent No.3 of the O.A. and
~acquainted with the facts and circumstances of the case and,

therefore, I am competent to swear this affidavit.

2. . That the statements made in this afﬁdavit_ and

paragraphs [ & S” are true to my knowledge and those made in

paragraphs are being matters of records and true to my
information derived therefrom which I believe to be true and rest

are my humble submissions made before this Hon’ble Court.

Accordingly, 1 sign this verification on this )4 day of w

2007 at Guwahati.

Identified by me :- , supertnt

s . ) €CW. All India Redio. Guwahes:

Advocate - Deponent

Solemnly affirm and declared by the
deponént before me, who is identified by
Motin Ud-Din Ahmed Advocate at

Guwahati on this_2£ {~ day of

Nm@er, 200’;7.
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Las D ituved Chreer Progicssion (ACP) Scheme for the ¢
AR wHnistdea/Departaients. The ACP

critlem of genuine stnguntlon nnd hatdship faced |
wifonal avenucs. Accordingly,
okl dntibduce the ACP
© cvindn modifications ug indicnted hercunder:.

TR _‘.I,UJ‘IL‘M(\.LLSEIL)'.,K{HS
2.1 Vil of Uroup *A" Cential gervices
Upgradatlom wid-s (fe Schieme s being proposed
Ue enrned. Hence, it hng been declded that there

Group ‘A’ Centra) ervices (l‘cchnicnl/N(m-'I"(:chniull). Cadie Controlllng Authoritles in their
tase would, however, continue to impmvo the promaotion pioapects in vrgnaisatlons/cadies on
functlonal grounds by way of organinationul study, cadre 1eview, ctc, ag perpuescrilied nonna,

| .

for the renson tha promoton o their enap mugt
shall be no benetits under the ACP Schemie for

3. SROUr ‘5" ' AND ‘0 sERVICKAPOS T AND ISOLATED
i EQSTEAN GROUP A, g O AN DD CATEGORILS

30 Widlo in fespect ol theso categories nlso promotion shall continue (o be duly enned, {1 i
propascd 1o xfi]up( tho ACF Scheme u g modified (oin: 19 itigale hmdship ' cnses of acute
staguatlon either in a cadre ot jy inolated post, Keeping in view alf ielevant factors, Jt has,
ihcmforc,__bccn decided 1o grant [1;;9j11g(;_gfgL;;muu‘{q(mm [an recommended by the Filth
~entral Pay Commission an a0 in ncoordance with the Agieed Settlement daled September 11,
L1997 (in relatlon Ao Group 'C* and ‘1)’ omployees) entered into with (he SIALE Side of the
National Councif (JCM)) under the ACP Sclicme (o Group "B, ¢ ad 1) cmployees on

Ompletion of J2 xamry and FERTTIT (subject to condltion no.4 Iy Anuexure-1) of regular service

espectively.  Isolated Posts in Group ‘A, B and e catepories which hmve no

romotional avenues shall also yuanlily fur similar benefits on the rattern indicated above,

«eitain categorics of cinployees such an cosual cinployeen {

including those with lempornry
Atus), ad-ioc and contiact cipley - -

sdEnatquality for benefits ynder the ntoteanid Seheme,
ACE Scheme shall, however, he subjeet 1o the

Q[LQUJ_LQQJ mentioned in Anueavie-l, 47

entral Qovermment civilinn
Schieme needs to be viewed ns a "Sarory Nat'

'y the ciiployecs due to lack
aller careful cons{derntion It hns been decided
Scheme recommended by the Filth Central Pay

('I'm:lmicnl/Nnn-'l'm:_hnicnl), no Afinsuclal

’\wﬂ? &
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~< 3.2 ‘Regular Service for the purposo of tho ACP
ellgibllity servico counted for regulor prognotion bieins of reley

}
Scheme rhintl be lnlm[né-lé(l tn menan the
ant Recrulunent/Service Rules.

4. Introduction of the AU Schewme should, however, In no cnao nffect the noimnl (regulnr)
v, Attempte needed to llnk')l()\'lt promotion
vy of ueganianticinl tindy, cndie
e that tho ACP Schemo

promotionnd avenues avallablo un tho baals of vacancle
proapects In organtmutions/cadies on functional grovnds by

s teviews, ele ng per prescilbed pormn ahould not bo given up onthe pre .
' has been introduced. :
\ , ) |
I ~ .
!‘ 3. Vacancy bnded tegulne promotions, a3 distinet from finnnctat upgradatlon under the ACP f
: Scheme, shall continue to be granted after due screening by a regular l)qmnn;cnlnl Psomotlon
l

Couuiltce as per relevant ruler/guiddelines.

b. SCREBNING COMMUIXTLL

e comatituted for tho-purpone of processiog

‘ 6.3 A\ depattmental Scierning Comunitleo sholl
;\ the cnses for grant of benuflid wuder the ACE Scheme.
! P, .
, 6.2 I'he compoaltion of the Screeving Commtttee shall be the sune en that of the DPC
i prescribed under the relevant Reciuitment/Service Rules for rcpular prosnotion o the bigher
lv ginde to which financial uppradation is to be g,mnlcd.' Howevet, in cases where DPC as per
i thy presctibed rules is headed by the Chnirmu?Member of the UPSC, the Scrconing Commnilice
| under the ACP Scheme shall, lnswiad, be beaded by the Sectelnry ot an afficer ol equivnlent 1nuk

a, tho componition of the

}! ; of the concetned Minfatey/Depnltment.  fn respect of Irolnted pos!
‘ Bl be the snaic s that of

: Screcning Committee (with moditication ns noted abuve, I requited) s
th= DI'C for promotion to analegons gnde inthiat Ministy/Depritment.

i of e ACHE Scheme from resulting dnto undue stinin on the

administrative machinery, the Screenlng Committee shall follow a {Ime-schedula and meet tico

X in n financial year - prefernbly tn the (st svscl of Janvary and July for adyanee procesaing of
the flist-hall (April-September) of a particular

Ve 6.3 In otder to prevent opatatlo

':: the «ngen. Accordingly, cases ronturing duting
financial year for grant ol benelits under the ACE Scheme slisll be taken up for conalderntion by
the Screening Connnlttee mectlng in the first week of Janunry of the prevlous {inancial ycnr. .
«Sitmilatly, the Screening Conmitice mecting in the ilist week of July of nny ffimuc nl yenr chinll
process the cases that would bo waluring during the second-hall (Octabet-Narch) of the same :
fitst weel of January, .

finsncinl yenr, For example, tis Sceenlog Coununitice mectiog io the
1999 wanild proceas the coses that weuld atiain matuity ‘wing tho period Aptll L, 1999 to ;
September 30, 1999 and the Screening Comittee mecting il the flist weck of July, 1999 would

process the cases that wauld mature durlng the petiod October 1, 1999 to Masch 31, 2000

! L o

gt . . , '

.'J' 6.4 I'o mmnlo the Scheme operatlonal, the Cadre Controlling Authotitles nl}nll constituto the v

2 : first Sereening Commiltee of the current financlal yenrwithln smonth fropf the duto of jasue :
ould be matuiing upto

of these instructions to congider the cutes it have already matured o W
for the ACE Scheme. ‘The next Scroening, Commlitice

March 31, 2000 for grant of beneliis tm
; © ghall be conatituted as poe the tiine-schedule supgested above.

| : - -
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8. Eslabhshmom (DY Section - m(w_ujca
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8. The ACP Scheme shall Leepme operatlonal hmn llm dnt
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rccommcndc Uyummc Agsured Cateer ‘Progreasiy *‘Mcull
fbeen-declded thatitho saldsreconunendation: ;

hninlng und lhc l)cpm(mnnl ol Bxpenditnre.

thie ACP Schemo shall be given Dy the Department of l‘crsonncl an

12 A Mmmtric /Depattmentt may givo wide Cu(ulnlkm‘
of alf cuncerned and also take tmmedlate sleps to mtplcmcu

ground 'llluallon oblalning in services/endies/ poats w. ithin: llucn»n:Jmml-mullvc jmmhcllun

13.  -Flindi version would tollow.,

Mll!i‘tlrlku/l)rpmlmcnh nre ndvised ty explote the 'HN'HUIHH of offectiug snvinpgr ao nn -
ll(m nl the ACDE Scheme mny
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“Accounts- Depattments aro
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A mcaning:of the: provistons of
o lxnlning (l,olnbll'lhmcnl -D).

10, lllcuo Instiuctions for guldance
lﬁihr Scheme kcrplng Inview the

Dirccior(Estublishmcni)

To . L
B VR All Muur.nlc'w)cpmtmcnls of:tho- Uovcmmcnl 0[’lndln« "

2 "l’lcsidcm 8 Sccrctint/Vice Prealdeut's ‘%ruclminl/l’:lmc Mlnmlm 3 O“l(C/
Supmmc ‘Court/Itajya Sabha Sccrelntint/Lok Sabhat Scuclmmuuﬂnucl Secietariall
UPSCIGV.C/CRAG/Cental Administrative Inbuml(l‘nncnpnl Bench), New:Delhi -

3,7 Al attached/oubordinnte viticca o( lhc Ministy. o[ ~ersanncl, Publlc, o

o '-_Gncvnncc"l ‘ond Pensions ¥

4. Sccmlmy Natloasl Conuniasion fur thnllm '

5. . - Sccrclary, National Comminslon for'Scheduled: (,n-uc"/Sleinlcd Tribes

0. Sectretnry, Stalf Side, National € ‘ouncil (JCM), 19C,°F seiozeshaly Ilond Fow Delhi
7. All Staff Side Members ol the Mattgnnl:Counrcll: (J(_M):__W }
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| : ANDEXURES).
CONRETASING POR RRAME VT NENELITS . \
VHRERIME AC SGIEME N\

CLET e ACE Scheme envienpen mmrly.plmmnmyt' in the higher pay-seale/ginit- of financial

h flnancint upgradation) only to the Qovetmment rervaut concesned on petsonl
lon nor would 1equlie

|| s aeattoniof new pasts for the purpose;

. it '

q | ) . ) ( -y o - . . 1 '
o 2077 “The highest pay-seale upto which the finnncial ‘upgradation under-the Scheme

. o :’hjfv’!i_lt‘:ﬂ‘l’:i (Muoug
'y - “bpsigsaud ‘shall, thorefore, nelther amount to functional/tegulnr promot
T "'v?;'-}?‘i;.-,n . | o
‘ ] TR € . u shn“bc ';
{ e "“ngh}})"lvc;‘\vill be Rs.14,500-18.300. Beyond-thlsilevel;-there shall be no financial upgiadation
ﬂll(lIUghcr poats shali bc{lllcd m”c”}'"0l‘f’ucn!W‘bm‘cﬂ:ﬁpmmOllons;' . .

|
L 3 I'Ihc financlal benelits umler the ACP::Schene shall bo granted from: the dato-of - -
coimpletion of tho eligibility period prescidbed under the ACP Scheme or from the date of s
)

. ssuc of these Instructions whichever is lnter; : '
. e - . - !

) S 4.;. © The fist [in.mtclnl upgradation under Ui ACP Scheme nhall be allowed alter 12 yents .
:‘- L :)l[ “II:'B“'I:\'I scrvice and the s\nmm!.upgrmlnlivnval@cr 12 yenrn of regular gervico fiom tho date of -~
!I : U)c‘ st finnnclnl l‘lpglﬂ(ln”()ﬂ rubiject to fulfillment of, preacribed condhions. I other words, i0
3 ~ ;o the irst upgindation gets postponed on: sccount’ ofthe employee not found it or due to -
. . depatmental proczedings, cte this would hnve’ consequetitial clfect on the second upgradation
: ~ Wwhich would also get deferted nceordloply; et :

5.1 E Two (innnclal uppeadntionn under tho ACE Schieme in the entirte Governuient nervice
; E carcer of nn employoe shell Lo counted agalunt teguingpromations. (Including fn-sltu promotion..: :
: ‘ ~and fast-ttack promotion avalled through limited. depattmental competitive exmindnation) nvatled < =
[rom the grade in which an cinployee wos oppoitiled as-n ditect recruit.” Thia shall menn that fwo.
ﬁnanclr::l_'upgm(lmimm under the ACP Schewe shall be available only I{ no regular pronmliﬁﬁ"&
R ) d“'j“ﬂ;“” prescribed “poriodn (12 nnd 24 yems) have been avalied by nan employce. A aiy
! e employee: has already got one tepulne promotion, ho- ahall quallly for the cccond financial
v;':Vl,l_lzgr_a'hi[t_l;li_pn only ont complelion of 224 years ofstcgularperyico unden the-ACE Scheme. In _c.x_\',‘r;c. e
Ao prfor -promotions ontregulm ‘basis havo already beenisecelved by nn-employee, no benofit
wt

:‘ux_n)d'c'ri-'llm'/\Cl' Schiemr ghall neerue to him; . R . L
BRI D] . . ,' . ’ . , I;

.:.-}_{'c,sidcncy petiods (regulad service)-for [;w'ut' ofibeuefits under the ACP Schicme olmllbc

" counted*liom the grade in which an cinployee was appoi, ed as a direct recruit;

g

.
T R T AR L sk x

6. . Fullillment of wormsl promation notrma  (Lench-matk, “depnttmentnl oxawination,

~ senidrily-cum-fitness In the case of ‘Qroup ‘D’ cipluyees, “ete.) for grant  of fInancial .

“upgradations, petformunee uf wuch duties as are enftunted to the employeen togother zw.i/_l'h:
Stsonal o the Incumbent-for the-stated- -~ -~

peigutlpn oL old selgautions, financial upgiadations an'pe ‘
purposes ‘and reatrlction of the ACE Seheme -for financinl and ‘cerlain other beneflts (Hobse .5
Builditig * Advance, allotment of" Government “nccomodation,. advances, et) only witheut - ":'i
conferiing nny privilegen relared to Wlahar slntus (eag. invitation to- <érenfonint functinis;
halt e enmred for prantof benefitaunder the ACP Schiemey {0

EOL AR IEE LRSSt

deprtation to higher poste, ete)

-

B e T
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the Scheme ahall be piven to the nedd bigher prado o

R VO . .
7 Financial upprodntion unds
iy ol pusts wlthout crenting new poma

"f,*.'mdx\m'_:é illi the exdsting hiciacchy in o eadre/entept
“of Ulb'_‘p’uip:t)sé. However, In cage of isoluted poats, in the absence of defined bicinrchical
A grades, financinl upgradation shall be piven by the Minlstries/Departments concerned In the
immedintely next hipher (gnndngd/senunon) p:\y-m:n|cs-hs'imli,(:nlcd in Auneswig-J1 which is in
keeping-with Prit-A ol the Fitst Schedule annexed to the Motilicntion dnted September 30, 1997
of the f\:l__ll!_igz:l;y-‘()[ Finance (Depritment of Erpenditure). Lot Instance, Incmmbents of faolated
posts In'Qgé pay-scale 54, ns indicated In Anpegure-1L will be: eligible {oc the proposcd two
financial \;;ﬁ;{’{\(ldli()rls only to the pay-scules S-S"m.‘ld'S-().?'-Finmicix_\l'-,:upgmdxillon on n dynamic
Lasls (Lo, Without having o create posia A the-relevant scales of  pay) hea been
rccmm}ug&qd;cd by thd Fifth Cenleal Pay Co}nmlssion only*for ,tl_p'(:"".Im:mnl)cms ‘of lsolated posts
which:haye no avenucs of promotion at all. ‘Since {Inancial*upgradations under the Scheme
shall “be -personal to the incumbent of lh_d?I_sdlﬁibd!ﬁp'os,t';e;i'thc'!_lfz'd_ﬂmq_{:;lmlI be filled natits original
level {paysscale) when vacnted. Posts which are-ginitfofinswelltdefined cadre shnll.not qualify for
the ACP “Schetic on "dynnmic’ basis.. The: ACP benetits “in their case shall be granted
conformliig to the existing hicrurchical structure only; ' .

o,

8 AheTinancial upgradation under the ACP Scheme shall be puiely petaonnl
! gn»pluxcp':',mj,glf:s'lmll have 1o relevance to bis nen‘lmily'fp‘osiii(m. /s such, there shall be no
ﬂddi‘ljﬂqnai'(hi;m'c‘inl upgendation for the senfor cfuplnycc onsthe ground that the junior employee
in the grade has got hipher pay-scate indzr the ACE Scheme; |

o the

(

9. .,‘Ol'v‘ upgradation under the ACP Scheme, pay of*an cmployce shall be fixed under the

provisions of FRO22(1) n(1) aubject to » ministum financial-bene it of Rs 100/ as per the

D.C[?_n‘lllncl‘n of Personnel and Fraintug Office Memotandum No 176,971y 1 dated Jlll)' 5, 1999,

The ﬁn}:mcin_l benefit allowed under the ACP Scheme shall he final and-no pay-lixation benelit
\'sll.'.tlll__‘nclzcx_uc;nl'llic time of tepular promoton Le. posting agninsta functional ;msi in the higher
o graae; ‘

10, Qrant of higher pay-scale under the ACP Scheme shall-be-conditional to the fact that an

employse, While accepting the said benefit, ahall be decacd_to._ huve_given_his imauolilicd
cuently. In cnae he rcfugcs

; ilE&;.C’{)_L{fg(i?,.'f.()r'rtgulnr promotion on occurtenco of vacancy “subs
o aeeepttitherihigher. pust an-regular promotion subscquently;
dc‘bq'rjljgr.ﬁ‘!l_’tf-ffor-j%\rjcgul:u’ promutlon. as prés.c_rilki_jﬁlnVl_lfp‘:"'v}zciia’
Howeveriasiand when he accepts regular promotion thérenfter,”

Anateuctions In s regord,
isghall:become eligible for the

sccodd ‘u'pg‘r'n'(ll\lkm undot the ACP Scheme only ofiees he?
service/period wuder the ACP Scheme in that highe
period {or which he was: debnered for reputar promot
-.‘c_x;arr_gp,lf':(;ij.[inil)'g;{:'_spll has ol m:c_I!nnuci‘nl'-‘upgi‘mlmi(m afl
~-nndafler 2ycars therefrom if he eluses regular [")r.()_nmli(;),ﬁ
year - and-subscquently ho s pronjoted to the higher - grnde on
15 yemg:(1242+1) of regular service, hie ghall” be cligible “fot
upgradation under the ACU Scheme only after tendering ten mo
of service alieady rendered by him aficr the firat financint npgindation (24+10) In that hipher
grade i.c. alter 25 years (124241 +10) ol 1epular serviee. bacause the debaoment period of-one
yeat cannol be token into account owardy the required 12 yems ol repulat scrviee in that-higher

prade;

“he shull bo_subject to normal

= hetcampletes the required cligibility’
r-piad: subjeet 1o the. conditioit Ahat the:
o iEnor count. Togs (i put posc. For
er rendering 1Z;ﬁ-)gg:'ri'r'av'o?!xr(',gu'ln'r service
anbis cansequent]y.deb arted- for one
teppilng luinl.i%"‘u_.(vl(-l”t:mnplq!lnn of .
consideration for- the sccond,
te years in nddition ty two yeats ©

o ———— .
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, S PR I l_hc‘mnucr of disciplinary/penalty proceedings, grant of beneflts wnder the Al
¥ Schetue slinli be subject 1o jules gnvcmlng notmnl promotion.  Such cases shall, thesefore, Le.
teguluted under the provisions of relevant CCS(CCA) Rules, 1965 and instructions thereunder; -

12, The proposcd ACI Schee contemplates erely pjncmiqm o perspoial basig In tho
higher pay-ncale/graut of linuucinl benelilg only and sholl not-nmount 10 actunl/functionn]
promotivn of (he caployees cunosted.  Since otdors regmiding reservation In promotion are
applicable only In the case of repulor promotion, reservation usdersiroster shall not apply to.the
ACP Schiomo which shall extead its benolits unifonmly to afl ellgible 5C/ST cmployees nlso.
] }lowcv_cr, at the time of regular/functionng (nétunl) pmmmiun, the Cadie Controlling Authotities
shall cnsure (hot olf resexvatlon ordets are upplicd sufcly; ‘

13.. -Exiating time-bound promotion schenies, Inctuding In-situ promotion scheme, In various
Ministiies/Departments May, 13 per choleo, contlnue to be operational for 'the concetned
clicBotics uf employeen. owever, these schemes, ahall-not tun concutiently with the ACP
Scheme. 1he Administentive Miulstry/Departioent -2 not the employcer - shall have the
option ‘In the malter (o chooue between the two schemes, i.c. exlsting thue-bound promotion
scheme or the ACP Scherme, for variuus calegorics of cm;ilﬁ.yccﬂ. However, in caso of switch-
over-from-the cxisting time-boun promotiou echeme to the ACP Schieme, all stipulations (viz.
for proviotion, redistribution of pysis, upgradation involving higher functionnl duties, cte) mnde
under the former (existing) scheme would cease 0 be operntlve, The ACE Scheme shull have to
be adopted in irs totality;

e —— e

1. 1n case of an employee declarcd surplus in hissher vigenisation nod in case of transfers
including unilateral (ransfer on sequest, the regular service rendered by him/her In the previous
organisation shall be counted nlong with Wda/hor tegular scrvice in hs/her new ciganisation for |
the putpose of glving financial upgradation vader the Scheme; and : “'

15, Subject o Conditlon No. 1 above, in enses where the employces have alieady completed
24 yeors of regulnr service, with ur without a promotion, the secomd finaucial nppiadation under = - L

thelsclieme shiall e granted dircctly. Fuither, In arder to rationnllse uncqunl fevel of staguntion, b

“beuefit of lmq’)_l_un'rcgl.tlnr szrvice (not Inken into anccount fur the {list upgsadntion under the —

-6cheine) ahull Ue given at the subsequent slnge (sccond) of financlal upgindation under the . i

“ACP-Scheme na'n one time measure. Tu other words, iwtespeet of employees wihoe have already

“upgradation shall be pranted itnmediately, the surplus tegutnr service beyond the Tist 12 yems © i
shall:also be counted towards the next 17 years ol regular st vice required-for gront of ”’C,-Sccof'd o
' -:»(_i'nnn*(iinl_"i‘ipg‘r‘:_tijmi})n mnd, conscquently, they shall be considercd for the scc\md‘-hnqncml

Pt ey corapleto 24 yearn of 1cgulat service without waltlng for

- upgendation also ns and when
' 1c0111|')!cliorl 0f 12 mote yenn of tepulnr acrvice after the™ fiat fluancint upgendation alicody

grunted under the Schicme, l .
. ALY V :

(KK J¥1A)
Oirecror(Esrablishment)

tendered- more than 12 yenrs but leas than 24 years of regular service, while the tirat (inancla) . I

el

-
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STAURAR/CONMOH LAY - GCALES .
As prar Cart-A g ( the Flrat Schedule_Avmxad. 10: the Minlelry_of Tlinance \)\
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CHAPTER TH

SECTION vV — CIVEH, CONSTRUCTTON WG

1 5.1, Introductory

{ he Civil Construction Wing came o existance'in 197172 and become fully opcrational in 1972-73.
Vrior to this, CRWD was handling atl the Civil Works - pettaining (o vations units of Ministry of
L formation & Broadeasting, Fhe cons struction of buildingsfor newprojects and maintenance of existing.
Laildings of Al Tndia 1adio and I)umd.n-.h in and other: fnedia unite, under the Ministry of 1&1), are

naw carried out by Civil Cons nnctmn Wirg, All India "Radio.

a4 Chicl Engincer (equivalentto Zonal Fnginect

s initinlly headed by
level beeause of tremendous incicase

pptaded to Chicl k2 nginect
to take up mcuc.\'cd vork load.

1.5.2. Civil Construction Wing, was
LCCPWIY. The post was subseque satlyu
i activities of CCW and its strenpthening,

2 5.3, Chicf Engincer (€ ivil) has been declared as the Head of the Department for the purposc of
H(hr wion of Financinl Powers Raules 1978 and IF Sandamental and Supplementaty Rulcs and cnjoys

hoancial powers equivadent o D.G(Wotks) CPWD.

L5 T he organisational setup ol C. “has been penerally based on the pattern of CiP. W1 [ P&Y.

Civil Wing, There 1s, however, varintion as regards cadie of ministerial staff of G.C.5. and C um'\l
eeretariat services as compared to © PWD/ & I Civil Wing. The cadie controlling authority in xupcc(

Af Central Seeretariat Services at € AV, Hendguarters.s vested in several sections of the Directoratc..
As against this, th'lcn

nd inrespeet of G, Cidres with the Station Divectors of the respretive ZoNCs.

csepiatate ministerial cadie for conatuction wing i ( pPAv.D. and M&T ( il Winpe - :,ﬁ\'_r it
u{." ,_.: e

— T : L

jé Apph_ca!nh!y of CEIWD Rules s ' o

..

The G wll L,OI\SL[U(H(M W m;v is working
aLpaw.n. Acconnt Code, Spay D, Department Code and C.1.

mstructions issaed by competent authorities, under these pules, fiom tim

; ,f(\(lslu",l'ct.ioxx Wing.

e ncmll) on (h(, patlern of C.PW, L.
WD, Manuals: “and: subsidid

¢ to lnmc applyto-the le

.v‘-

’
)

1.5.6. Organisaljen
LCWLs pm"t of the Dircectarate Gene ral, All India Radioand: is hcaded by @ Clnrfl nein
Chicf Engineer ((ml) is msmlcd by‘_

6.7, At the Headquarters of Civil Construction VY ing,
cinl Advisor and other

Jarks, %um)r Architects, Engincer Officets, Finan
under thenn AU estimates, plans and tend
jired to be attended in cC

For exccution:
aly in-the ficld:

mpcnmulduw Survever of ¥
complementary stalf veorking
power of SE and et puiring CF
hasis of desipn. and dia \mr'
ipgincet(Civil) 15 assisted by Hu

sapproval arc e
. of the senior Architeet’s Unit.
perintending LEnpincer ((_ml) and (Llectrica
control of cach ﬁ‘l]!(f!illl(‘”(“ll[‘ k. n;vmccx as per appro

5.8, There awre 3o 5 d't‘\'i"inn\' nader the

l‘mcm ol C.P v D p&t

1.5.9. The arganisational stoup ol Civil Consruction Wing is o

cwwwew 4

(‘n"ﬂ,' 0 e T ’
- LY T e T Grreseer . -
e int sy et oy iy A {f‘.') L TR e hotg 1—-""'"'A
* PRRIALMNE R IR WA S H o) 4

The nllf‘c cnnlmncd‘ 5 *
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R S
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cer (Civjl);f :

ors document exceeding lhc"_'
W(HQ) by SSW Unitonthe -
of Civil Works, _C‘i'xc‘f e
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W [ iANpAL
F. /
IU;-}.J'«' Adimsteative Wing of CCOW ar oy

¢ Head puarters connists of Tour seetions, [ \}’l

' ?L»:\ll with by these sections and the orpamsational chart of this wing s piven in Anng),

L. Architectural Vinits .

ytectnad Units e nnder the adoimistiative controlof Chiet Engineer (Civil), Phe two P& D Uity

v Doondirshan and DG ATR and other media units subamt their techneal and .\dnnmxlmu\q‘ '

peaescements to the SeoArchitects, who after dae consideration of the teehmeal mformation/ data Imln ,r,.
. W

o oncle offices produce the design of spaces and buildings. The SSW Unit/Cirele offices provide the - b

e tieal design far soch binddaps/steaerages Thouph the SAS are under overall control of Chiet ‘inff,‘f e

\
\ !

epaeer, they are attorded wonple treedanyin thes professional work, The St Architects also supervise -, i
. g . . . ’ . P - tl.'.
lewd e wnder constraction penodieallv and recond mandatory completion certificates, AR

© 20 Duties and Responsibilities

CCivil Constraction Wing, AN Indha Ravdio is working basically on the pattern of C.P. WD the
P

< and responsibilities of statf working in the organisation are the same as laid downin Section 11
b PAW D Code and Chapter-3 and Chapter-8 of C.POW DL Manual Volume-I. However, there have

Lo ceetn differcnces as cepands internal delegation of powers to various officers of Civil Construction Jek
CHeadquarters as per DG ATR Order No A-179 with latest instiuctions from time to time. ‘
U3 The Superintending Enganesrs and Fxecutive Engineers are responsible for implementation of. ’,
oty construction propramimes s Bnd down by Chicf Enpincer (Civil) and are required to maintan’ ; G'f
s with the oftice of Chicf Enginestt O in regard to execution of works, technical matters and other ? 't‘
atepistrative matters, The budgetary control of divisions under each circle rests with respective E h
ritending E n;'umu who in turn s accountable to Civil Construction Wing Headquariers, The ;
boooative Fogineers are tesponsible tor the correct compilation-of works, accounts ete. thiough .hmmii,) ‘ ' ',"—‘.
wnts Gtlicers and they have to acconnt for the expenditure of various projects to the satistaction.of, '
te it ' '
L (‘“m, Sumlum ndents, Head Clerks and LA.Os are incharge of Sections. The \n[wlnmmluﬂ’ P
oalsthe olllccu.l iblishiment of circle, while the Head Clerk .Hld JAQ arcinzharge of /\dnnmsll‘rlloz ?
' -ummls Branches respectively in Divisional Office L
: >
- ) R
cdnorder o ensie proper cootdination inrespeet of Administiative aad establishment matiers ™ 3
. Mnm\{v.! al GOS cadre, diawinps stadl, Group *D statf of subordinate offices and. S&\\’ Umls I

AR

' «[ COWTO) lenve beea dected as SCE(Canrdination).
L. Depusit Works :

P o, O

, . o . : n ,<‘,‘= st
Vine iy occasomad i requned toexecute worb s ot other Minisines also as depositwork, “ o 40 bt
)

VBT Waork Clunge Fstablishiment
s epenkang workeharged estabhchment means that establishment whose pay, allowances ete. are’ R
o vl peable to TWaogkl \\'mh'h:nj:vd stafl is conploved on.the actual exccution of a specific 00

o nhewiarks ol specttic woard ete Phe cost ol worbcharged establishment s invariablv shown as a0 0 a0 o

Cate ath h’..nf ol the estpoate forasvor b :

Inother tespects, the workcha ped stad Fis guite comparable i
g L

S
U rernlar Govl, wervanis D he mhh ieed extablishment exists in COW field ()ch(‘\ (ml\ Torthe.
e o . R
veoreefperit, pay seald and other tales C W D REanoal Vol 1T i app ln ahle to Hum N
coo S .
£~ - 1
) Wen, i

f

s S
. gt

4



v Applicants
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IN THE CENTRAﬂ ADMINISTRATIVE TRIBUNAL )
| e
GUWAHATI BENCH :::::::: GUWAHATI L Ar
z
N

IN THE MATTER OF :

0.A. No. 305 of 2006
Shri Prafulla Chandra Medhi
& Ors.
. . . Applicant
- Versus -

The Union of India & Ors.

. . Respondents.

- AND -~

IN THE MATTER OF :

Rejoinder filed . by the
Applicants to the written
statement filed by the

respondents.

The humble Applicants submit this

rejoinder as follows:

1. That with regard to the statement made in paragraph
1 (a) of the written statement the Applicants have no

comment to offer.

2. That with regard to statements made in paragraph 1°-
(b) to 1 (e) of the written statement the Applicants beg
to state that the same are vague, misleading to this
Hon’ble Tribunal and also not sustainable in the eye of

law.

3. That with regard to the statements made in paragraph
2 of the written statement the Applicants prefer not to

offer any comment.

oW 02 - OF -2007
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4. That with regard to the statement made in paragraph
3 the Applicants beg to state that the same are not
correct and misleading. In this regard, the Applicants
beg to state that the cadre of the Applicants is not an
isolated post as stated by the Respondents. The duties
performed by the Work Assistant are given below for kind

perusal of this Hon’ble Tribunal.

(a) Field duties under the Sectional Officer
(Civil) <Civil Construction Wing, All India

Radio.

(b) Supervising the Construction Works including
looking after minor maintenance work wunder
Sectional Officer (Civil) Civil Construction
Wing, All India Radio. The Work Assistants are
generally attached with the Sectional Officer
(Civil) & Assistant Engineer (Civil) Civil

Construction Wing, All India Radio.

(c) The Work Assistants are also entrusted to look
after Stores and some times they were
designated as Store Keeper which is equivalent

to the post of Junior Engineer.

The statement of the Respondents that the Work

Assistant is 1isolated post is totally false. No
notification or circular, whatscever, is issued by the
Respondents that the post of Work Assistant is a isolated
one till date. Respondents cannot say that the post of
Work Assistant is isolated one in the absence of any
notification or circular to that effect. Had it been so,
the Applicants could have been informed about the same,
but in their service careers of more than 32 years
Respondents did not intimate them that the post of Work
Assistant 1is isolated one. Further, when they made

representations for promotion/upgradation, Respondents



_3.

were silent for all these 32/33 years on the issue. After
rendering more than 32/33 years of sincere services when
the Applicants were legitimately expecting and making
representations for financial upgradation to the pay
scales they are actually entitled to, Respondents were
all along keeping silent and only after filing of this
0.A. they have come up with the idea/ plea that in view
of Work Assistant is treated as isolated post, the
Applicants were granted financial upgradations to
Rs.4,500-7,000/- and thereafter Rs.5,000-8,000/-which
cannot at all be sustainable in the eyes of law. The
Respondents have vioiaéed the principles of natural
justice in this case of the Applicants as the Applicants
were never been informed that their posts are isolated or
of dying cadre till filing of this Written statement,
which is against the fair play of service jurisprudence.
Therefore, in the absence of any notification/circular to
the effect that the post of Work Assistant is isolated
post Para 7 of the DOP&T Circular dated 9.8.1999
regarding granting of ACP which is quoted and relied by
the Respondents in paragraph 3 of the written statement,

is not applicable in the Applicants’ case.

The stand of the Respondents that the post of Work
Assistant was declared as dying cadre or the post is
isolated post is totally false in view of the fact that
off and on the Applicants were entrusted to carry out the
duties of Junior Engineers in the absence of Junior

Engineers.

Copies of some of the orders
entrusting the Applicants the duties
of Junior Engineers are annhexed
herewith and marked as Annexures-X1

Series.
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The Applicants were also allowed to maintain the
Measurement Book (in short M. B. Book) from time to time.
The Director General, All India Radio, Civil Construction
Wing vide their letter No.SSW-11-10(1) (1)/95-9/1293 dated
21.08.1997 requested the All Superintending Engineer
(Civil & Electrical), Civil Construction Wing, All India
Radio to furnish the details of W/C Staff falling under
Assistant Category for implementation of Arbitration
Avard dated 31.01.1988 on Re-categorisation/Re-
classification of Work-Charge Staff of CPWD as modified
by the Delhi High Court Judgment dated 28.01.1992,
Judgment dated 15.11.1996 in CCP Nos.295/53, 306/93 and
1/95 in Writ Petition No.2792/88. In the letter it has

been stated that consequent of revision of Pay Scale and

Re-classification of Work-Charge staff of CPWD, the Civil

Construction Wing has also decided to implement the same.

However, till date the instant Respondents are not -

implementing the same for reason best known to them
- causing prejudice to the Applicants in particular whereas
in CPWD the re-classification of the Work Charged staff
had already been done implementing the Arbitration Award
dated 31.01.1988. '

Copies of letter No,SsSw-11-
10(1) (1) /95-9/1293 dated 21.08.1997
and  the forwarding letter dated
16.9.1997 are annexed herewith and

marked as Annexures-X2 Series.

Para 3.5.4 (Section V -~ Civil Construction Wing,
Chapter-I11) of the AIR Manual itself shows that the
organizational set up of CCW has been generally based on
the pattern of CPWD/P&T Civil Wing. Hence it is apparent
that organisation set up or hierarchy of promotion of CCW
is of similar pattern to that of CPWD/P&T. The Work
Assistants of P&T (Civil) are eligible as departmental

candidate to the next of post of Junior Engineer and the
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Work Assistants were alsd promoted to Junior Engineer by
virtue of their eligibility. Therefore, having a similar
orgéﬁizational set up to that of P&T (Civil) the
Respondents cannot deny the similar benefits 1i.e.,
financial upgradation in the pay scale of Junior Engineer
i.e., Rs.5,500-175-9,000/~ on completion of 12 years of
regular service and in the next higher pay scale of
Assistant Engineer i.e., Rs.7,500-250~12,000 on
completion of‘zé years of regular service respectively to
the instant Applicants in the event of their non-

promotion.

5. That with regard to the statements made in
paragraph 4 of the Written Statement the Applicants beg
to state that though the Applicants are eligible for
financial upgradation to the pay scale of Junior Engineer
& Assistant Engineer they were granted financial
upgradation to the pay scale of Rs.4,500-7,000/~ and
Rs.5,000-8,000/-. Since there is no notification/circular
~dec1aring the post of Work Charge Work Assistant as
isolated post or dying cadre they are entitled to first
financial upgradation to next higher grade i.e. of Junior
Engineer and second financial upgradation to the grade of
Assistant Engineer. Therefore, the contention of the

Respondents in that paragraph is not correct.

6. That with regard to the statements made in paragraph
5 of the Written Statement the Applicant begs to state
that statement made therein are not fully correct and
misleading to this Hon’ble Tribunal. In this connection,
the Applicants beg to stand by the statement made at
paragraph 4.6 of the O.A. The Respondents have denied the

Applicants of their actual financial .up gradations. Since

2

there is no notification/circular, whatsoever, that the

- post of Work Assistant is isolated post, Para 7 of the

DOP&T circular dated 09.08.1999 regarding granting of ACP
as quoted and relied by the Respondents at paragraph 3 of
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their written statement is not applicable in the case of

the Applicants.

7. That with regard to the statements made in paragraph
6 of +the Written Statement the Applicant begs to
reiterate the statement made in paragraphs 4.7 & 4.8 of
the 0.A. The Applicants begs to state that in a similar
‘department where the organizational set is same to the
CCW, AIR the Work Assistants are considered eligible for
- promotion to Junior‘Engineer and promoted as such, the
present Applicants being similarly situated are also
entitled to financial uﬁgradation of the pay scales of
Junior Engineer & Assistant Engineers. As such, being
deprived of the actual financial upgradation to that of -
the pay scales of Junior Engineer (Rs.5,500-$,000/-) and
Assistant Engineer (Rs.7,500-12,000/-) the Applicants are
incurring heavy financial 1loss day by day for the

discriminative attitude of the Respondents.

8. That with regard to the statements made in
paragraphs 7 & 8 of the Written statement the Applicant
begs to state that same bears no substance and not

tenable in the eyes of law.

Therefore, the Written Statement filed by the
Respondents is wholly bereft of substance and no credence
ought to be given to it. Thus, in view of the. abject
failure of the Respondents to refute the contentions,
averments, questions of law and grounds made by the
Applicants in the Original Application filed by the
Applicants deserved to be allowed by this Hon’ble

Tribunal.
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I, shri Prafulla Kumar Medhi, Son of Sri Maheswar
Baishya, aged about 54 years, working as Work Assitant
under the Office of the Executive Engineer (Civil), Civil
 Construction Wing, All 1India Radio, Tarun Nagar,
Guwahati-5 do hereby solemnly verify that I am the
Applicant No.l of this instaﬁt'Appiicaﬁion as I am well
acquainted with the facts and circumstances of the
instant case and I am authorized by other Applicants to
verify the statements on their behalf.

That the statements made in paragraph Nos.

Al enA SAOF T are true to my knowledge,

those made in paragraph Nos.

...... www  belng matters of
records are true to my information derived there from
which I believe to be true and rests are my humble
submissions before this Hon’ble Tribunal. I have not

suppressed any material facts.

And I sign this Verification on this the Q ........ - Day
of.34212007 at Guwahati.

]

Q/M/m oh e,

DECLARANT
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ANNEXURE-X { Sefieqs
CONFIDENTIAL
-Copy-
GOVERNMENT OF INDIA :
CIVIL CONSTRUCTION WING :: ALL INDIA RADIO
GUWAHATI

No.CWG/E-74/1393-95 Dated Guwahati, the 5.3.84
To

The Assistant Engineer (Civil),

Civil Construction Wing,

All India Radio,

Guwahati,

Sub :- Cement and Steel.

I have seen on today that one truck load of cement has arrived from Shillong
at the All India Radio Godown without unloading from last night. This has made
inconveniences to the carriage Contractors. As Sectional Officer (Civil) in Charge of
Stores, Shri R. K. Verma is always remaining away from the store site on the pretext
of visiting sites whenever I make enquiry, I found him most unsuitable. There is
already a complaint from Contractor in this regard.

: As such, I propose henceforth to take charge of cements receiving and issuing
works of Guwahati Division by Shri A, Rahman, Work Charge Work Assistant who
will be solely responsible for this job. He should work directly under you without any
interference from J.E.’s.

Please report compliance immediatcly and see that no complaints from
carriage contractors as well as other contractors are received regardmg unloading of
the materials. :

8d/-
Illegible
Executive Engineer (Civil)
All India Radio : : Guwahati
Copy to :-
1. Shri R. K. Verma, Sectional Officer (Civil), Civil Construction ng, All
India Radio, Guwahati for information and necessary action.

2. Service Book of Shri R. K. Verma for incorporating of my remarks.

Sd/-
Hegible
Executive Engineer (Civil)
All India Radio : : Guwahati

Government of India
All India Radio : Civil Sub-Divin.
Gauhati :
No. AIR/GCSD/Stock/ Dated 7.3.1984.
Copy of above letter forwarded to :-
Shri A. Rahman, Work Charged Work Asstt., CCW, AIR, Gauhati for further
necessary action.
Sd/-
Illegible
Assistant Engineer (Civil)

owscsse

ADVOC ATB
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ANNEXURE—XJ Sexjes

GOVERNMENT OF INDIA
CIVIL CONSTRUCTION WING :: ALL INDIA RADIO

GUWAHATI

No.CWG/21 (1) 84-5/2414-15 Dated Guwahati, the 10-4-84.
18

MEMORANDUM

Although I marked one letter to Assistant Engineer (Civil), Guwahati for
repackinig of tom paper bags of cement in Assam State Ware House Corporation Go-
down at Beltola, no action has since been taken by the said Assistant Engineer
(Civil). Apathy io such important works by one responsible officer is very much
regretted.

However, to sort out the problems, Md. A. Rahman, Work Assistant has been
asked to repack the said bags with immediate effect and the charges of repacking is
to be reimbursed.

Sd/-
Hlegible
Executive Engineer (Civil)
All India Radio : Guwahati
1. Shri M. Vijayan,
Assistant Engineer (Civil),
CCW, AIR, Guwahati ’
2. Md. A. Rahman

Work Assistant
CCW, AIR, Guwahati

ATTESTED

ADVOCATE
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ANNEXURE- X, <ecio,

CONFIDENTIAL

GOVERNMENT OF IDNA
DIRECORATE GENERAL : ALL INDIA RADIO
CIVIL CONSTRUCTION WING

No. SSW-II-10 (1) (1)/95-8/1293 Dated :21/8/97

SUBJECT : Implementation of the Arbitration Award dated 31.1.88 on Re-
categorisation / Re-classification of Work-charged Staff of CPWD as
modified by Delhi High Court Judgment dated 28.1.92, Judgment dated
19.11.96 in CCP No.295/93, 306/93 and 1/95 in Writ Petition
No.2792/88.

DG, CCW, AIR is in receipt of the representations from various W/C
staff’ unions of CCW, AIR on the subject matter mentioned above. The case pertains
to revision of pay scales consequent to Re-classification of the Work-charged staff in
- CPWD. Work‘uhafged staff unions of CCW have made requests that the same may
be implemented in CCW also.

In this connection, all SE (C) / (E) are requested to furnish the details
of W/C staff failing under Asstt. Category except daily rated workers under their
jurisdiction. Also intimate the date with effect from individuals is workmg in CCW
and pay scales against their name,

_ It may be treated as most urgent so that the matter may be referred to
Ministry at earliest.

Sd/-
(3. B. KUNDU)
E.A. to Superintending Surveyor of Works-
i

To,

ALL SE (C)/ (E), CCW, AIR
SE (C) Guwahati.

. A‘\’TESTED

ADV OCATS
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ANNEXURE- X2 Seqf en

GOVERNMENT OF INDIA |
OFFICE OF THE SUPERINTENDING ENGINEER (C)
CCW : ALL INDIA RADIO : : GUWAHATI CIRCLE ::

NO. CCW/AIR/SE-GH/10 (E)/96-97 / 1461-63 / _ Dated :
16.09.97

To,

The Executive Engineer (C)
CCW (All India Radio),
Guwabhati / Silchar / Itanagar

Subject : Implementation of the Arbitration Award datd 31.01.86 on Re-
categorisation / Re-Classification of W/C/. Staffs of CPWD, as
modified by Delhi High Court Judgment dated 28.01.92 Judgment
dated 19.11.96 in CGPS No.-295/93, 306/93 and 1/95 in writ petition
No.-2792 / 88.

-7 I am enclosing a Dte. Letter No. SSW-II-10 (1)/95-S/1293 dt. 21.08.97
pertains fo revision of Pay Scales Consequent to Re-Classification of the W/C. Staff
working under CCW, Unit for implementation on Subject above.

In this connection all EE (C)’s are requested to furnish the details of
W/C Staff falling under Asstt. Category except daily rated workers under their
jurisdiction. Also intimate the date with effect from individuals is working in CCW,
and pay scales againist their name (o Directorate directly under intimation to this
Office. . ‘

It may be treated as Most urgent.
Enclo :- As above

Sd/-
Tlegible
EA to Superintendent Engineer (C)
CCW :: All India Radio : : Guwahati : :

ATTESTED

4DVOCATE
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